| CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

0OA 29, 67,87, 113,126, 137, 181, 212, 266, 268,
269,.277,281,:299, 300, 301, 302, 303, 319, 325,
326,327, 328,329, 331, 333, 344, 345, 346, 347,
348, 350, 351, 352, 353, 354, 355, 356, 357, 358,
359,362, 363, 364, 366, 368, 369, 370, 371,372,
373, 380, 381, 384, 386, 388, 390, 392, 393, 394,
395,400, 404, 406, 413, 423, 444, 453, 488, 492,
499, 507, 509, 510, 557, 566, 567, 580, 582, 601,
634,635, 791, 822, 880, 898,904,905,939,942,
952,1100;1202,12250f2013.

Thursday, this the 6" day' of March, 2014

CORAM:
Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1. OA 29/2013

I C.H. Mohammed Yasin
- S/o Kidavu Koya,
Chamayath House, Kiltan Island,
Union Territory of Lakshadweep-682 558

(W)

T.P.Latheefl

S/o Atteka

Thiruvathapura, Kiltan Island,

Union Territory of Lakshadweep-682 558 Applicants

(By Advocate: Mr.Shabu Sreedharan)
Versus

I. Union Territory of L.akshadweep represented by
. the Administrator, Kavarathi Island-682 555

2. The Director of Panchayath ‘
Union Territory of Lakshadweep
Kavarathi Island-682 555

3. "The Chairperson

Village (Dweep) Panchayath
Kiltan Island, Union Territory of L.akshadweep-682 558




: .Klltan Island Union Temtory of L akshadweep 682 558

(By A

5

I

Govérnment. Semol Secondary School

L 1S
i e O T
p.’ P ,7 4‘ e

4

: s
T he Executive Officer | ' o .
Village (Dweep) Panchayath . o ’?;

o *P‘
The Prmupal

Kiltan Island 2
Umon Femtory of Lakshadweep-682 558 Respondents

dvocate (Mr.S.Radhakrishnan (R1, 2 & 95)
(Mr.R.Ramdas (R3)

OA 672013

: Seedikbya.l\/].

S/o Abbosala Koya

* Malayattiyoda, Kiltan Island

(&%)

W

Umon T emtory of Lakshadweep-682 558.

| -Malsha l

S/o Kldavu Komalam
Thenakkal House Kiltan Island
Umon T emtmy ofLakshadweep 682 558.

/\bdulla A.P.

S/o Khalid

/\llmapwa Kiltan Island

Unjon Ig;rrl,tmy of LLakshadweep-682 558.

Sayed, Muhammed Koya C.H.

Sto, Muthukoya

'Chamayath House, Kiltan Island '

Umon Temtory of Lakshadweep-682 558.

Rafeek Khan H M.

S/o Abdul Rehman

Aliyar. flousc Kiltan Island

Umon lemtory of l.akshadweep-682 558. Applicants

-M: 'HS_::habu Sr eedharan)

Versus



3 .

Uf "'Qn Ten 1t01y of Lakshadweep lepl esented by
the: "dmlmstrator Kavarathi Island-682 555

The tor'of Panchayath

o Temtory of Lakshadweep
l(avarath1 Island 682 555

The Chalrperson
Village (Dweep) Panchayath
Klltan lsland Union Territory of Lakshadweep-682 558

T he Lxecutlve Officer

Village (Dweep) Panchayath
- Kiltan Island

Unlon Terr1t01y ofLakshadweep 682 558 Respondents

(By'Advoc’at'e' (Mx S.Radhakrishnan (R1,2 & 4)

3.

b

OA 87/20]3

‘Abdu Salam P.P., age 43

Slo. @aldmuhammed
Putlnyapura Kiltan Island
Lakshadweep

Khan ag,c 33
hammed

¢ use, Kiltan Island

Applicants

(By Advocate: v ,‘.{lr,latap Abraham Varghese)

Versus

l he Admmlstrator
Unlon lemtoxy ofLakshadweep
Kavalathl 682 555

Dnecth Department of Science & Technology

[N

Lalq adweep Administration,
t nd 682 555

I Officer
nvironment Warden
(¢ ;.'l"nv1ronment and Forest,

lhe Chanperson Village Dweep) Panchayath -
Klltan Island Lakshadweep-682 558 ' Respondents



Mr.S. Radhaknshnan (Rl 2& 3)
V:.Mr R. Ramdas = R4) o

4, 'OA 113/2013

L Muthukoya T P
- S/o Kidave Haji
Thnuvathapula Kiltan, Lakshadweep.

2. Salinkl
S/o'] b:f‘ahlm Hay
Pandala Klltan Lakshadweep

3. Yacoob PK.
S/o Subair. A
Punnakkad Kiltan, Lakshadweep.

4. AllMohammed
| S/o /\ltaka Allyar Kiltan, Lakshadweep

5. (unhlkoya AP
S e S/o Sayed Muhammed P.K.
AT3 kalapura Kiltan, Lakshadweep.

6.
7.
8. Sathal c:1~
S/o Mohammed P,
9.
10.

Applicants

(By AdwocateMsDalsy I Daniel)

Versus




9,

[\

o

“The Ad:m'inis‘tra.tor
Umon Territory of Lakshadweep
Kavaxalhl 682 555

[he Chanpexson
Vlllagc (Dweep) Panchayath
Kllta_n, 682 558

ﬂ he Fmploymem Officer
I\avaxalhl Lakshadweep 682 553

' D,j rector of Panchayath
‘Department of Panchayath
Kavarathi — 682 555

The Executive Officer
Village (Dweep) Panchayat, Kiltan — 682 558

- ]61:1:iCVL'IHUId| Assistant
Vl]lage (Dweep) Panchayat Kiltan-682 558.

(OS]

adu'lla K C
S/o Yousuff .
: Kanmcheua Kiltan Island
‘ -U'. of Lakshdadwcep 682 558

Kunht M

?“‘1~llan Island
dweep 682 558

Ko,,l a']'am Klltfan I$land
"'fLakshdadwcep 682 558

Saleem P P

'S/o ‘Hamsa'-

Puthenputa Klltan Island

UT ofLakshdadweep 682 558

‘ I':('."iltan Island
hdadweep-682 558

Respondents



«»’S/o Muneer
Pemamveh Klltan Island . _
U']ﬂqua:kshdadweep -682 558. Applicants

(By Advocate: Mr.Shabu Sreedharan)
Versus

I Qﬁion Territory of Lakshadweep represented by
lliﬁe "Admihistrat’Or Kavarathi Island-682 555

2. The Dnector of Panchayath
Umon Tertitory of Lakshadweep
Kavalathl Island 682 555

Fhe Chanpelson
Village (Dweep) Panchayath
letan lsland Union Tm ritory ofLakshadwcep -682 558

(S

4. The lxecutnve Officer
Vl]lagc (Dweep) Panchayath
land Umon Territory of Lakshadweep 682 558

~

Umon. Ieinfoxy ofLakshadweep 682 558. Respondents

(By Advoéate ] (Mr S. Radhakrlshnan (R1,2,4 & 5)

6. OA 137/2013

Lo Jalaludheen K K.
’%/0 Qhalk Poovalap

Pooyalfzp House Kiltan Island,
e ksh\adweep 682 558.

o

Island,




‘.3.

.Kilt';an Island,
Vyx_e'ep-682 558.

4. _Ameelall A. P
- S/o Syed Mohammed

Arakalapura House, Kiltan Island,
UF ofLakshadwecp 682 558.

5. ° lsmail T

! S/o Yusuf

> T hollyoda House, Kiltan Island
UT of Lakshadweep 682 558.

6. Syed Mohammed Koya K.P.
Slo Mohammed

Kanjipura House, Kiltan Island,
uT ofLakshadweep 682 558.

7. - Ka51ml<oya C. -I
S/o Muthukoya ‘
Ammipura House, Kiltan Island :
‘UTof I akshadweep -682 558. Applicants

(By Ad\/;é‘c:é‘fe‘:”Mr“.:.S;habu Sreedharan)

Versus

2. lzhe DerCtOI of Panchayath
‘ Umon Ten 1toty of Lakshadweep
Kavaxathx Island 682 555

] he Chanperson
V| lage (Dweep) Panchayath

(OS]

5. The Asmstant'Engmeer

Electrical Sub Division

I\lltan Island.

Umon T emtoxy of Lakshadweep-682 558. Respondents




7. OA 181/2013

I .Sadakathulla A age 38 .
S/o:Kunhi Ahammed ‘
AJnad House Klltan Island
I akshadweep

2. 'NaxarullaP'I age 26
- Slo Kunhl g
Palllthlthxyoda House, Knltan Island v v
l.akshadweep: =~ o Applicants

(By Ad'vpeate: Ms.Daiis’y [. Daniel)
Versus
o TheAdm'lmstraton

Umon Territory of Lakshadweep
Kavaxathn 682 555.

. (VS

“o'f Panchayath
KavaJ ath1 682 558 Respondents

(By Advocate M1 S Radhakl ishnan (R1& 3)

8. OANO 212/2013

P.P. Havvab1 W/o Abdul Salam
I abouleI:""Agncultural Department

Applicant

Versus:

1. The Dneetoi:;o:f Agriculture
- - Union T CII‘llOIy ofLakshadweep
Kava1att1 lsland 682 555



. 2,

Ihe Admmlstrator
Union T erritory of Lakshddweep
Kavarattl Island 682 555.

(By Aqquate Mg.hS:;.: Radha krishnan)

9,

o

Lo

2.

3.

“O A 266/2013

Sabir Al ""1< :
Kuriyathiyoda: House,
Kiltan Island. *

"~ C.P. Firoz
- Chemmanam Palli House

Kalpeni Island.

KP Cher,iyak,oya
Karuppathapura House,
Kalpem Island

€ atrer &
Pakkxpula ‘House
Kdlpem lsland

QHabsa A
Allkome House

letan Island

A: P 'Nasce’ma
Aynapura House,
Kavax athi Island

Admlmstratlon of the Union Territory
of La kshadweep, Kavarathi — 682 555.
Fhe Director (Sew1ces)
Admxmstratlon of the Union Territory
of Lakshadweep (Secretariat),
Kavalattl-.— 682 555.

Respondents

Applicants

Respondents



R
10 .
(By Advocate Mr g Radhakrlshnan)

10. ()AN

2682013

Umon Terx 1tory, Lakshadweep

2. B M Mansoor
S/o. Late A.C: Mohammed Jalaluddin
Bharkath Manzil
‘Agati Island, Union Territory
L.akshadweep.

(By Advocate: Mr. Grashious Kuriakose)

o -

.. . Versus

|, Il he Admmlstrator
Umon I‘emtmy of Lakshadweep,
Kavaratln 682 555.

2. "l he Duector of Panchayath
Dcparlmem of Panchayath
Kavaratti ~682 555,

Dnectm f(j:f:S‘ é;n"ce and Technology

5. Specnal Ofﬁoer'

Vlllage (Dweep Panchayat Agattl) 682 558.

(By Advocate Mx S Radhakrlshnan)

1. ()A 269/2013

Itan Island,

h"'iéus Kuriakose)

}

Applicants

Respondents

Applicant



11

Versus

2. n]{_'»“-l_]e-_,ciifil'a_irpe}f:sﬁ(")h4
Village (Dweep) Panchayath
Kiltan-682 558

3. The'Em;-)l(A)ylﬁ’ent Officer

Kavarathi, L.akshadweep-682 555.
4. Director of :P"aj'nchayath |
Department of Panchayath
“Kavarathi -682 555

5. :Ijh'e’:l}ix.ezcu.tivej Officer
Village (Dweep) Panchayath
- Kiltan-682 558

6. I foxjti'cii‘-ltural'._Ays;sistant
Village (Dweep) Panchayat,
Kiltan-682 558. ~ Respondents

(By Advocate: - (MIr.S.Radhakrishnan (R1,3 & 6)

~ Applicant



o

4, :
ep) Panchayath
Respondents

(By Aciv-t’) té hakrishnan — R1-3)
13,
I ‘

Slo. Sayid V K.

Vallomkadwodu"

Kiltan Island.,f' Lakshadweep
2. -deed Badusha Muhideen S.V.

Shahar Ban Vilas House:

Chetlat L Applicants

(By Adv.o..ca_}te: M;‘,Gra’shious Kuriakose, Sr. & Ms.Daisy I Daniel)

Versus

j._dmlnxsllatox
U ofLakshadweep, Kavarathi-682 555.

Dneclox .
SCIence & Technology
Chctlat 682 556

[\S)

3. Dnectox ofPanchayalh
Ruxal Developmem Depar tment of Panchayath

4.

S. Addl. Sub Dm;smnal Officer
Chctlat 682 556
Jumol SClenllﬂC Officer

Chetlat 682 556.

Respondents




1. A K. SaJeed
-Al(ka B4

-Kalpcm Island

3. A.ITL Ahadabl. :
Athanam Thottam House
.Kalpeni-lslanda

4. P.P. Sulalkha
Putlnya I’andaram House
Kalpem Island

5. C. P Nooxjehan
Chemmanam Palll House
Kalpem Island

6 A K Bcebl

Arakkalar I Ionse
Kalpem Island

7. l\/l P MOl’l&mm@d
l\/lulllpma House
Kal eni Isl'"ndf. _

(By Adv v B. Gangesh)

- Versus

1. Thc Admlmstrator

° Adln -ationof the Union Territory

of La <s _adWeep, Kavarathi — 682 555.

'I he' Dlrect01’ (SCIVICGS)

2.
Admmlstl atlon of the Union Territory
of Lal<shadweep (Secretariat),
{avaratt 555,

3. Agriculture

: by 1ts Dir ector.

(By /\dVOCatel\/hS Radhakrishnan)

Applicants

Respondents



~

1S. QA 300/2013

I. “B.Koya, age 42,
S/o0 Bammad, Bilutheth House
Andrott Island.

2. B.Ahammed, age 43
S/o0 Mohammed, Bakakada House
Andrott Island.

(%)

K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,
Andrott Island.

4. P.P.lHassan, age 41,
S/o Sayeed Bukari M.P.,Pandathpura House,
Andrott Island.

S. M.P.Pookunhi, age 50
S/o0 Khader, Matharapura House,
JAndrott Island.

0. M.Bampathi, age 50;
S/o Asainar, Kakkett House,
Andrott [sland.

C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House,
Andrott Island.

8. K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra House,
Andrott Island.

9, 1.P.Shamsuddeen, age 30,
~ S/o Kunhi Koya, Thattampokkada House,
Andrott Island.

10.  B.Mullakoya, age 43
=S/o Kidave, Bithnatt House, Kavaratti Island.

1. P.P.Fathimath, age 41,
D/o Kunbhiseethi, Palath Puthlyapura House,
Andrott Island.

12, AlJamal, age 48,
S/o Abdulla Attalada, Aliyathara House,
Andrott [sland.



15.
16.

17.

19.

20.

Y
23,

24

1S

A .Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
Andrott Island. "

L..Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House,
Andrott Island.

C. Pookoya, age 42,
S/o Sayeed Mohammed, C Kunnashada House, -
Andrott Island.

“K.Subaida, age 39 years

" D/o Kidave, Kunnashada,

Andrott Island.

A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

T.B.Mohammed Hussain, age 37,
- S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island.

P.N.Hakeem, age 48,
S/o Siddique, Pudiya Nalam
Andrott Island.

K.K.Kunhibi, age 52,
S/o Yousaf, Komalam Kattu,

< Andrott Island.

l{.I(.N.l<hadeej01n1nabi,l age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

Mohammed Murshid, age 36,
S/0. Koyamma K.P., Moosathada,
Andrott Island.

K‘;';C.iMohammed Hussain, age 39,
S/k;)'_,jSQayeed Ismail, Kannichetta,

Andrott Island.

P.P.Hamza, age 34,
Koyakidave M.P., Pandathpura
Andrott Island.



26.

27.

29:

30.

31

34,

35.

306.

M.P.Khaleel, age 37,
S/o Assainar, Matharapura IIouse
*Andrott Island. :

P.P.Hassan, age 41,
S/o Abdul Khader K Pelumpally House,
Andrott Island.

P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,
Andrott Island.

L.Pathummabi, age 37, 7
D/o Yousaf T., Lavanakkal House,
Andrott Island.

H.K.Hussain, age 35,
S/o Pookunhi, Halookakkada House,
Andrott Island.

«M.P.Mohammed Rafeek, age 31,
S/o Koyamma, Kunnamkalam House,
Andrott Island. :

K.Mohammed Fasal, age 32,
S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

K Mohammed Basheer, age 34,
S/o Aboosala U.K. Kumhathalam House,
Andrott Island.

K.K.Mohammed Farook, age 27,
S/o Kunhi Seethikoya, Kerakkadamali House,
Andrott Island.

' A.Réslheed Khan, age 39,
eed Ismail, Aliyathara House,
rott Island.

KAbdul Salam, age 33,
S/o Muthukoya, Kannathimmada House,
Andrott Island.

K.K.Anwar Hussain,age 31
S/o Koya V., Kerakkada House,
Andrott Island.



38.

39.

40.

42.

44.

46.

47.

P.Mohammed Rafee, age 25,
*S/o Mullakoya, Pachanal House,
Andrott Island.

T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,

Andrott Island.

Basheer Karakunnel, age 41,

S/o Sayeed Mohammed A.C., Karakunnel House,

Andrott Island. _

Ubaidulla, age 29,
S/o Seethi, Bappathiyada House,
Andrott [sland.

P.P.Mohammed Farook, age 37, ;
S/o Pookunhi Koya, Thekila Jllam,
Andrott Island.

M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
Andrott Island.

M.C.Hammedathbi, age 37,
D/o-Y.ousaf, Mylachetta House,
Andrott Island.

Doulathabi, age 33,
D/o Kidave, Lavanakkal House,
Andrott Island.

Guh_ai' Madeena Beegum, age 37,
D/o:Mohammed B, Aliyathara House,
Andrott Island.

.. okunhi Koya, age 306,
A ;"dcoob, Kolikkatt House,
Andrott Island.

KDexvesh Mohammed, age 36,
S/o Sayeed Mohammed, Kachashada House,
Andrott Island. v

(By Advocate: Mr.K.B.Gangesh)

Versus

Applicants



I ~The Administrator
Union Territory of Lakshadweep -
Kavarathi -682 555

2. Director of Education
Directorate of Education
Administration of the Union Territory of
Lakshadweep, Kavarathi.

Director of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

LI

=

Village (Dweep) Panchayat
Androth Island represented by its
Executive Officer.

5. Faisal Ameen
+S7/0 Pookoya N
Achammada House, Androth.

6. Moh‘al;.')med Shamsheer M.K.
S/0 Bathesha U.P.
Mayamkkada House, Androth.

7. Mohammed Asker -
S/o Seethi
/-\liya-thara I—Iouse Androth,

8. Nouslmkhan M.K.
S/o:Sued Koya

10. Abdul /\kbal
“Slo 9ubau
I’d_l1d4j[h >uthiya Pulallouse Androth

1. Mujéeb Rahman
S/o lblahlm
llyathcua House, Andlolh




13.

9

“Mohammed Hassan

- S/o Kunhi Koya

14. <

15.

16.

Ayenamada House, Androth

Mohammed Abdusalam T
S/o Abusala

, Thecherl House, Androth

' Mu-h’a_mme‘d Rafi

S/o Nalla Koya K.
Poodamkakkada House, Androth

Muhammed-Kassim
S/o Koya

Shalkkmtc Veedu House, Androth -

P.P.Koyamma

" S/o PK.Kidave

Palayhupura House, Androth

Muhammed Khaleel

A S/o Abdulla

Allyathala House, Androth -

Muhammed Basheer C.P.

- Slo Abdul Khader

(By Advogate:

Chenkkal Puthiyapura House,

Andlbgt‘h

Mr.S.Radhakrishnan — R1-4)
(Ms.Rekha Vasudevan (R5-19)

Respondents



16..

I

Lo

M ‘!_"‘ﬁbn.

0A301/2013 -

/\udlko:ya T V, age 44
Slo Koya Ihankgal T,

: "Ihallath Vallyakkattu

Sayecd Koya age 43
Slo Koya Kldave Allyathara House,
Androth lsland

Mohammed age 54
S/o Shaban, Biriyammada House

- Androth Island.

Yousal, age 60 .
S/o Ah_amqu, Kandalath House,
Androth' 's‘land '

, MUJCCB Rehman age 35

Slo: Koya Kalachetta House,
AI‘ldIOth Island

/\bdul Nasa1 age 38 .
S/o.Nalla Koya Kunnashada House,
Androth Island

Mohammed Basheer age 37
S/o Yacoob Ahyathara House,
/\ndloth lsland 5

Pookoya 'ag__}44. . ~
S/o: Koyamma Mayampokada House,

/\ndlolh Islan

Nou'al ag)e 43
S/o. Koyamma Koya Thacheri House,
/\ndlolh I%Iand ,




15.

21.

12.

13,

16.

17.-

18,

19.

20.

22.

23.

24..

| ad Bveeﬁiﬁlage 46

21

Aﬁdloth 1sland

Jalal age 37 '
S/o Kunmseedhl , Palathupura House
Androth'] sland ‘

Farook age 49

~Sho Koyamma Pochalam House
v Andxom Is and

_Abdul Hassan age 51 ‘
S/o Abdul Khader Karachetta House,
5 ‘

Koya age 48
S/o Sayeed Mohammed Thacher1 Moosathada House,
/_\nd_loth Island

Bashem age 47
9/0 Kldave Moodampura House

'5sam age 42
hlkakem Pura House,

Mohammed Llyaudden age 33
S/o Sayced Mohammed Neelathupura House




25.
26.
27. ‘_
28.
| 29.

30.

32.
33,
34, K

35.

' S/o Sayeed

hammed“Kunnashada House,

And1 oth Island

(Jafom age 4 '
S/o T hangu Koya Pentamveh House,
Andloth Island '

Slddeeque l age 43
S/o-Kidave, I\/Iodlyothada House,
Andloth Island

Shanavas age 33 '
S/o Kunhi: Koya Pochalam House

| /\ndloth Island

'g/o Ham7a Koya Al1yathara House,

/lndloth Isl nd. e



37.
38
39.

40.

42
43.
- 4a
45,

a7,

23

| Mohammcd Saleem age 33 _
“Slo’ Koyamma Kanmpura House,

Andloth Island

Shamsuddeen age 33
S/o Abdul Kader Bellchetta House,
/\ndloth I%land B

Kunhlscethl age 47

~ S/o /\boo Sala, Lavanakkal IIouse
/\ndloth Island '

Yacoob age 45

- S/o Sainddeen, Kunnashada House,

/\ndloth Island

Abdul dbbdl agje 38

~ S/o Sayeed Mohammed, Kannichetta House,

Androth | sland

lamal agc 4]

S ;,é";iSay di Bukan Bidumkattu Bilutheth House

SaJma Bcegum age 29
B/o; \Iallakoya Lavanakkal House, -
, And]oth Island

Shahanas Bc%u_m age 28

And1 oth Isillan(-:i‘

Iqbal agc 42
9/0 Yousaf- '

R T AN ST



48.

49.

50.

51,

53.
54,
55,
56.
57.
58.

59.

‘ S/o Pook

‘Qf:? Ll sﬂ
2’ .

Hassan age 39

| S/o S wccd Bukan Matharapura House,

/\ﬂ(l()lh Island

Mohammcd Salccm age 38
S/o Yousaf lhallath IIouse _
/\ndroth lsland e

\/Iohammcd Musthafé age 36
S/o Pookoyd Neganmada House,
Androth Island.

Koya, agc'36 o .
S/o Attakoya, Mathil House,

'/:\n‘cﬁ:oth"lslahd.' _

| I\amll aoc4]
~ S/o.Muthu Koya, Palalhupuxa House,

/:\I'l(ll oth lsland

i agjc )O
3 ‘Llhl Koya [Lavanakkal House,
Alwdiotli lslcmd ‘

%kal i&/d agjc' 32 v
S/o | \/Iuthukoya Bilutheth House,
/\ndloth lsland

'Sallh age )7 :
$/0 Kunikoya, /\ynamada House,
/\,n( oth ]sland

I\ahmatlmlla dgc 39
S70 Sldq;écquc ~,13|luthetlw House,
/\nd]olh:l%land

M,ohdmmed /\slam Nascx dge 40
Slo Sayccd Mohammcd Palllyet House,
/\n( 101h lsland

Sayccd' Mohém'med age 42
S/o Kasimi, /\chadapurakauu House

| /\l"ldl()lh Sldnd

/\nvax llqssam agc 29 ‘
oya, Kunnashada House




60.
o

61.

| 62.
63.
64.
65.

- 66.
67.
68.
69.

- 70.

i_eebu Rahman age 28
Sayee: Mohammed Kunnel House

kada H _cfu se

‘Chex 1ya-Koya';:sfage 32
S/o Aboo Salah, Perumpalli House

~Androth Island. .

Mujeeb Rehman, age 37

* S/o:Sayeed Buhari, Karakunnel House

Androth Island. '

Noufcl K, agc 33

_ S/o Natt_aya Koya Cher iyadam House

r :‘1 (ﬁh Is]and

Shamsu Shumoos age 34 _
Slo Chcnyakoya M., Pentamvilapura House
/\ndloth Island

| ul Naser, age 308

\/Iohamm' .
) ottiathattu House

| Hglla, age 33

Ibrat a:t.hullah dpe30
S/o Kunhlsethl Pelumpalll House

' Andloth Island

Rlyas agc 29
S/o Shal'k-Ko,ya P S Pentambelipura House

-E;P.aﬁdathu Lavenakkan House



e e

PIIES - BT ET R e e

72.

73.

74,

75.

76.

77.

78.

79.

g0. -

81.

82.

83.

| Rahmat age 42‘ '

fg/o Pookutty M., Mah' H
Andloth Island

'Mohammed Hassan 2ag’l_37
Slo: Sayecd Mohamm d; 'Achammada House
/\ndlolh, sland '

Shamsudccn agc 32
S/o Muthu Koya K. Ne]lar House
Andloth Island -

Mohammed Naseer age 28
S/o Muhammed Pentamvelipura House
/\ndloth Island

Raulath Beegum age 29
Slo Thangakoya, Alathupma House
/\ndzoth Island

Fathahuddeen agc 38
S/o KlddVG U K , Makket House
d |

Kun hlsect}

5/0 Yousa cthanapmakattc House

-/\ndxoth Island '

I lamsa Koya ge 42
S/'Q. :Ahamn :Makkett House
Androth Isla



84,
8.
86,

87.

89.

- 90.

92.
93\
94,

95.

'J':; atha ml]a ag,e 34

27

Altakoya age 49

| S/O.Yacoob A]lyathalaHouse L

» thiyapUI‘a House

S/o Sayeed Mohamméd,—-fPalllyctt House

Andxoth Island v

Bashcel age 55
T hachcn \/loosathala
/\ndxoth Island

'Moham'mcd l"éioél( age 33
S/o.Nallakoya, CL., Thalampalll Makket House
/\ndloth Is]and

ﬁ..;Moosal%ada House -

Salccm age 31
b/o beetln <a1akunnel House
' /\nclloth Island

' Mohammcd Ka51m age 33

'%/o S_,ayeed;: 40hammed P. C Pathada House

age 44
Lavanakkal House

\ , ;ssam age 41
-S/o Sayeed, 81 -;all Kandalath House
/\ndloth Island

Sabn I\han age 33 :
S/o Koyammakoya 'Thattampokkada House"

cari, P;od‘an‘jk akkada House



97.

98.

99.

100.

101
102.
103‘;
104,
105.
106. -

107.

. . ’??&ymwf’mﬂ"‘wdi{n

.2:9'

YEd:éya:lkkgl House

_'.'.ali House

Mohammed Musthafa age 42
Pdayakkal House - .
Andloth Island

Navas ag,e 25 .
S/o Flussain; Thahlra Man21l
/\ndxoth Island

Hdssa-n age 33
S/o Seethl M, Lavanakal House

'/\ndloth sland

‘-]'
B

'Mohammcd Basheel age 42

S/o You%af Nellal House

7amu Abld',ﬁ age 26
9/0 Kldave K Palliat House
/\ndloth Island

Muthu Koya age 39

- Slo Kunhl Sccthl Makkette

/\nd1 oth sland :

:A.ukhbeel age 30
‘koya Kerakkada House

/\ndloth I%l nd..;

ave M P. Pandathupura House



108, N

110,

111,

29

: andathupu1 a House

Slo’ S.athar Kanmpur House
/‘\ndloth Is]and L

Jala] age 49
_S/o YousafP Moodampula House
/\ndxoth Island > .

Kldavu age SS -
Slo. Indeen M. Blrlyammada House E

o Andloth I%land

SIER
114
 11’5 
.]»]‘6;
117,

118.

<|davu age 59
S/o IlJal Mekkat House
/\ndloth Island

_Mohammcd Salahudheen age 26
S/o Koya T:P., Kandeth House
Andwth Island

g/ol afh“'{al Mayompokkada House |

| /\ndloth I%]and

/\bdul (Jafom age 28 :
S/o Nallakoya T., Bappathiyoda House

_ /\ndloth Island.

Mohdmmed Yathlya Khan age 23

S'/b’-"/'-\hhnié}d .Ponmkam House
/\ndloth Island



121,

124.

‘ ‘&”‘15‘? ”3“0 4 ’,;3.

Lamul /\bld age 41
S/o /\5samd1 ‘N, P Kandalath House,
/\ndxolh sland '

\/Iohammed ape 50 .
S/o /\bdul Khadcx Kaval Chetta House
/\ndxoth Island :

/'\ndll oth Island

Mohammcd Aboo Salih, age 37

S/o Mu%thafa ‘Ammelam House,
/\ndloth I%land

Koyd age 37
S/o Sayeed Mohammed Lavanakka] House,

| _,/\ndlolh s!dnd

126.

129.'

Mohammcd Rafeek C P. age 38

S/o Ukkas _léll;ulheth I—Iouse
/\ndloth Island

Mukbcel age 28
S/o; Majecd L. Perumpalli House,
/\ndloth ]sland

Rashced Khan age 33
S/o KJd’dVC /\ Blyyadachetta House

g/o Koyamma K P , Bappathiyoda House, -
/\ndloth Island

/'\ndl"olh ]%land




| 1320
o

133.

134

137.

38,

zal age38
o Kandalath House,

S/o Kldave Poovadakkattu House,

' Androth Island

Mohammed Saleem age 31

~ $/0 Hassan Kunni, Keylyoda House,
| /\I‘ldIOth Igland

Koyamma ag,e 47 A
S/o Aboo Saleh Kava]chetta House,

; ~oy$mma Karachetta House,
Andgoth Island

: Abdul A7eez Khan age 41

S/o Mohammed Blrayammada House,
/\ndloth Island '

139, SHaimsuc

'140.

141.

143,

age 33
Ammelam House

’




145.
.9/9 Bu_n amml Am elam House,

148.

149,

150.

154.

9

1ot'h"Island B

Mohammed Iqbal age 38
S/o Nallakoya Perumpally House,

| Androth Island

Pookunm age 56 _
S/o Yousafl Iajl Bappathlyoda House
Andxothlslandw_ .

A x4 S
| S/o Kldave A Mayampokkada House,

Andxoth I%Iand
i l
Chcnyakoya dge 36
Slo K unnikoya . P , Thacheri House,
/\ndloth Island
L I
Nasecmudheen K S P., age 28
S/o Abdul Khader T Kalachetta Sarommapura House

m@@4iﬂ
hari M., Kunchali House,

5/0 KQnmkoyé I\/I P Chekummada House,
Andloth Island

Kunhxbl agpc 46

2



156. 'S

158.
- 159.
160.

161,

| 163.'2
164.
165.
166.

167.

Slo.Sayeed. Mohammed Karakunnel House

} Andxoth

33

g/o Buhan V. (i.-
Andloth Island

Che ap‘okade House,

Bd§hL61 age; _O o
Slo’ Sayecc K, Kunrihash‘ada House,
Andmth Island -

Mohammed Ku1a15h1 age 25

3

/\ndloth Island

Sna], age 47
S/o-Kidave K. Kvunnumpura House,
An(xolh Is]and

Mohanimcd Raﬁ"age 31
S/o Ilam/a Koya K., Pathummapura House,
I ]a'nd -

age 26
’ ‘K,C Pallxyat House,

'.dul-Jabbal ag,e 35 ,
S/o Kunm_ﬁ_Seethl Makkett I—Iouse
/\ndxoth‘lsland |

| Qajced Mohammed age 54

9/0 Kldavu Poovadakkattu House,
/\ndloth lsland SRR

Thacheri House,

. ya:P ThachenHouse
Andloth Island:;' '

Yakoob age 40
S/o <1davu K, Ammelam House,
/\ndxoth Island



168.

170. |

Q/o I\rdav B Ammelam House

/\ndlolh Island
171. Molmnmcd Kasun age 46

S/o Yousaf, Bappathlyoda House,

_/\ndloth Is]and
172. Kddcc‘,a ag,e*s’l' |

D/o Kidave K., Thacheri House,

/\ncholh Is]and
173. MUHdbl age 54 _

Dlo: alathupura House,

. .‘ b )
174. Mz | Zayeed P.P., age 25
3 ,tehul.lah Pux athnkkatt Puthiyapuram,

175. /\li/\k’bdi‘ ( ld'ge 25

S/o Chcuyﬂkoya Kannathimada,
176.

Applicants |
(By Ad
Versus

1. lhc /\dm'lzmsu' g

' /\dmnmtxapxon ofthe UT of Lakshadweep

Kavcu athl _6382 5555
2. /\gncultute

\\fcep Kavalalhx 682 555




- Respondents

17. OA 302/2013

[ .Jaffel age 35 _
' S/o BabUJan Pannethechetta House
Amlm lsland

3. A
' S/o Attako,yaf
/\mlm Island'.
4,
5.
6. :

/\mlm Island

7. 'J'é*bbél PC, ‘age 36
S/o Cheriya Koya, Purakkachetta House
Amml Island :

Applicants




IR Ly o X, S WO L

36
Versus
. :'l hc AdmlmsUamI .
./\dmlmstrauon of of Lakshadweep"

2.
V AvdmlnlSU atloﬁ oftqe UT of Lakshadweep
Ka\/aldthl 682 555 B
3. Dlsu it Panchayat

Aminirepresented by'its
Executive: Ol"ﬁcel

4. Village (chcp) Panchayat -
-~ Amini Island represented by its
E \ecutxvc Oﬁncex :'_ Respondents

(By Advocatn M1 S Radhaknshnan/M/s Sheriff Associates)

18.

I Abooba <ex P: age 41
9/0 Kunhlkunhl “Pallam House
A Kavcnathl Island

2. Musthafa B K age 45
S/p gayccd _Bakakada House

W

tul"Nazei ﬁ_""age’43‘
'S/()Cﬁ iyakoya K., /\ympula House
Kavaxathi"lslandf |

5. Yacoob K P age 41
S/o Kidave U P I(uttlpapepma House
Kd\/aldlhl lsland '




10.

12.

15

16.

18, 1

J.P.; age 34

Mujeeb Rehim
92 CK, Uthampokakada House

Sho Alik

\/IUJceb Rehman B age 30
Slo lhangakoya Buekal]louse

Kd\/aldlhl Island

;bamha P agc 32

.D/o Alr Aladam Pobvmoda House
Ka\/d]alhl Island

Basheel P I age 44

: 9/0 Mohamme'dill?.alllpur‘a Puthlya [llam House

9/0 Ahmed Kammmada Kadapurathaba House -
Kavaldthl Island

Salcem A P a;,c 34.
Slo. Mohammed C.P., Athampapepura House
Kavalathn Island_ -

, age 29




19.

20.

21,

22,

23.

24.

25.

26.

27.

28.

29.

30.

. Yacoob C;P:.

" o R
A C

38

S/o H " ] %Yé}_biyoda

(avalathl

Mamkfan K P : age 30

- Slo Abdulla A, (uttltapepura

Agatti Is]and

I8 1dayathul]d S. M , age. 36
S/o Hanizath B: K. 5 Subalda Manzil
Kavalathl Island '

Ansar-l:.P.,_age 31 4.

S/o Cheriya’ Koya K. P, Paklchlpura
Kravalathl Island

Sulnﬁan K"'P' a'ge 38

S/o deavc U , Kuttipappepura
Kavalathl sland

; ag,e 40

_Kavcualh\ Isléndi;_

/\uakoya B age’ 4] :
;?MI Bnekal House

:‘lﬁ,liyéj_edu House

Mohammezz, I-K.K., age 31
b/p Kasm1 unnamkalam House



34
35.
~Slo Ilam/ath M, , Maidanoda House
36.
37.
- 38.
39. -
40.

41.

42.

Klltan I%lahdl

Ilussamaln K P age 33

S/o Muhammcd C, Kuttlthayapura House
Kavaldthx Island

Sulalman M age 37

I\d\/dldlhl Island

Ka)a Hussam C age 37
Q/o /\h{ammed Khan T.P., Chungam House

Mohammed Shafi K.P. , age 32
S/o @ayed Poo, A, Kakachlyapwa I—Iouse
Kanldthl sland

Mohammcd Raﬂ B.; age 33
S/o /\ttakxdave T P Beelanthoda House



. Ka.vamlhx Iélﬁnd

46. '@héfa’udhem age 24
S/o,Ali A, Poovmoda House .
Kd\fdlcllhl Island Applicants

(By Ad'\:{o‘c‘a'le:fh{l(‘.l{iB.Gaxqgesh)

Versus

2.
thn 689 555 leplesented by
3.
ofthe UT of L akshadweep,
4.

S. Vl v}"ag,e (Dwecp) Panchayat
l\avaxathl ;I‘sland 1eplesented by its

Respondents

meectta House



S

-A"mrm , §l'an,

P.I. %11aJ agc 3 A
S/o Abusaia, Putjlyalllam House

- Amini Island.

K.K. Razak, aée :j77

/\mm1 Islan"

P As‘hraf age: 37
%/ Ahamed Pallam House
Amlm Island '

K L Moosa age 44

Slo- Attdkoya Keelachery House
/\mnm Island L

ZKalsmlkoya age 42 | |
S/o ,( hcrlyakoya Balapp House

R.aheem‘l\/[; age 33 .
S/6. Abdu lakoya Madam House
/\mml Island .

Pookunhl ,
S/o T.C. Yousaf Noonmahal House
/\mlm l%land

f.B.,Gangicj:sh) '

.. Slo. Khade:koya Kunmyatamkakkada House

Applicahts



(S

s e portny b B BAN
RIS

Vitlage (chr p) Pmohayat
Amini 1sland mplesemed by its
L xecutive: _O__ﬁcel

(By Ady ocale 1\/1 I, S ;}I{:eidli alq‘.iishnan)

20.

(N

(OS]

(By 'Ad.vo"ca-te ]\/lg;. K 4.;

U A \40 373/7013

Mohammed /\bdul Razak
5/0 UK. Nalla Koya
/\ualada Hou%c '
/\ndlou I%land o

K l\/loosa

/\ndlou Isldnd;

"y é‘frsus

I hg /\dmlnlsualm
/\ij ":sliau'( n:0f the Union T erritory
of ' ] Kavalathl 682 555..

Dcpanmcnl ()fl*nvlommem of Forests
Wnion lcmlory ‘of l.akshadweep,
l\cl\/clldlh] 66" 555. |

Respondents

Applicants

Respondents



21.

I Savad I K"}gagc 40 .
S/o Mohamn '“rinikkadu
Kavarat
ABoo g
S/o: Hamzat ( P allnpma
KanIdIhl Island

3. /\boobacku P. K age‘34
S/o l athahulla, Pulcenakeel
Kavarathi Island.

4. J‘e‘hang'c(:l A. P ,age 32
S/o. llamLed /\llalea
I\d\/dldlhl Island

s. Shdjah';n B dg,e 35
Sko Kiddve, |
iKay

(By Ad\/o MIT&BGangesh) |

| Versus

l.' ’1 hc /\dm nlSUcll()l
’\dmmlslxam)n ofthe UT of Lakshadweep
l\avalathx 6&7 535 ‘

2. DllCCl()l of. Panahayats

3.

Kavatathi ‘:687 5'55
xcpxescmcd by. xts Dxrector
\/1 llage (chcp) anchayat

(By Aciﬁ\:

OA 326/2U13

I\avaxalhl Island lepte%ented by its
I: \Cculwc Oﬂlcm

ST —

, Applicahts

Respondents



w e et . Co TR i e, ) . R
B T N > ATt S SR

le

(3
o

]\d\’c dlhl ISI 'lfd

(By Ad \zo'cai:e : Mr. KBGan gesh)
Versus

1. The ’\ lmmsuatox
/\dm,mslmnon of the UT of Lakshadwcep
_I\_dv-cu ‘:11111-:6,6;2 555.

2.

3. chpmlmcm ofl nvironment & Forests
Union Territory of 1 akshad\vcep
Kavarathi- 6%7 555

4, Vlllaéc ([)\vecp) P"mchayat

Kavarathi 1sland 1eplcscnted by its
£ ,\Ccuuv ‘

l\dvaml

l ta

2. Sainul I ﬁnncéd'?? age 39
S/o-Auai K Pok(m Chepura House,
Kd\’dlcllhl R

L2

P, age 35
l<a1ulholapua I louse

Pallam House,

Applicants

Respondents



2

: fDlleclol

padam House,

Versus

lhe Admmlstl atox
Administration of the UT of Lakshadweep
Kavarathi-682 555.

5Dii’€¢'f0r of Panchayats

epartment.of Panchayats
;z\dmtmsnatlon of the UT ofLakshadwcep,
.1‘.'_6.81;2_.555.

] ofl dLlCd[lOI'l A

ate of Ldmalnon _
'Admmx%hauon of the Union Territory
of L. akqhad\veep, Kavarathi- 682 555

: Vlllage (Dwu ) Panchayal

Kavarathi Islarid 1ep1esemed by its
Lxecuuvc Oﬂlcel

1stmg Centre Kiltan
at, Kiltan.

Applicants

Respondents

Applicants



',:Admlmstra . 6f the UT of Lakshadweep,
‘rKavalatm 682 555

3. jlhe Chlef FXGCthlve Ofﬁcer
Disfrict Panchayat Unit
Kiltan, Union Territory ,
ofLakshadWeep-682 557 | | - Respondents

(By Advocate M1 S Radhakmshnan)

25 OA 331/2013

| sal;n K C age 34
S/0"Say: ,d:I\/[ohammad AM.
Kath 'mhaua (House) Agatti Island
[JF()f:-«1dl<5h21dV\/€6p :
kamgj as-casual labourer in the Department of
Smence & ”I cclmology, Agatti, Lakshadweep

2. IlydelP SR
Slo deccd Buharl I—Iay U
Pokkalha pada: Ho‘use) Agatti Island

Wokag as casfié labomer in the Department of
Scxcnce & 'l echnology ‘Agatti, Lakshadweep.




47

Applicants
iakose, Sr. & Ms.Daisy I.Daniel)

€rsus -

ep; Kavarathi-682 555.
2. .Chanpelson " o
Village (DWGCp) Panc! 1ayat Agattl 682 557.
3. 'Chanpmson

Vxllage (Dweép) Panchayath Chetlat Is and-682 554.

4, 'The Jumol Scmnllﬁc Ofﬁcel
| 1¢] o) S.olence & Technology
Chet 682554,

5. The JUI"HOl Smeptlﬁc Ofﬁcer

Depaxtmem ofSolence & Technology
Agatti- 682 557

6. Ducctm ofP"mchayath
' Depaltmom of Panchayath . S
' Kayayalhg 682 555.- _ Respondents

© (By Advocate: Mr.S:Radhakrishnan for R1,4,5 & 6)

Applicants

Versus




Umon I-emt Loak sjiadw,eep
Kdvmatl] S

3. Su Dlvmonal ()ﬂ]c
Kiltan Island; Umonij : f(’)‘ry of Lakshadweep
Kl]ldn ' o ~

4, Dircclor
Services, .- :
lﬂ ofI algﬁhadweop, Kava1att1

(By /—\dvoce{te: Mr.S’;I;{_adhakrl-shnan)

27, OA 34412013

f. Kassum A
- Sto. Allakoya P. P
Al'lkfcxtlw al lou%p Andrott

o

3. Mohammed Hassan C E
Slo: (unhxkoya SVP
Iidayakkal; House; Andrott

4. Mohammed Ii”i’[’eek CK
S/o, Koya K. C »
Cheri lya l\qkkaml House, Andrott

5. T\/loiid"mmtd Kénﬁaluddin M.K
S/o Shlhabuddm Pookoya Thangal
A & da Ilouse Andlott

7. Nooxul Ilas_san A
S/o Nalla akic
'/\ualada Sc And'ott, -

Respondents



49

m L N
;ddlll’l Thangal
t Andrott

Admmlstlauon ofthe Union Territory
ofLakshadwcep Kavaram — 682 555
2. DIILClOI ol Panch"lyats '
Department of Panchayats
'/\dmml%uatmn of the Union Territory
ofLakshadwecp Kavaratti — 682 555

3. Dcpaumem ofl leclncnty ‘
Union lcmtony of Lakshadweep
VfKavaxalhl ()82 555

4, Vllldge (chcp) Panchayat
B ‘“lsland I "r.esenled by its

D')’o I-lénmé, I“llachetta House, Agathi

2. Becfalhumma P V

W2

: &s’mx <oya ithanveed House, Agathi -

Applicants

Respondents



1.

IS:

‘BO

S/o ICasimi. KOyd C
Poovmoda .Iouse /\oathx

athi

Kiulh nath alam I OUSG, A‘g'ath;i

Nazer K
S/o.Kidave = - :
Kunmkathlyapada Ilouse Agathi

Showkalhdh M
Sto.Ummer: B
Malgayuhoda .I iouse Agatl

Kcep;i“' o Iouse -Agathx

Nascc1 P ,' S
S/o MulhallH\
Palhada House /\O'uhn

/:\_[3(_)053(:1&1 N.M
S/,Q:.‘/\b'duleahman F

.Sya C;P ‘ﬂi

ZS/O"Mohammed Koya
lxakkada Housc Agathi

/\/ var C :
S/o. Mohdmmed Koya T.P

-_( hallaklgad }louse Agathi

/\ booba‘cke‘l K

TP

;l—jgti'SG, ‘Agathi

Adr i K

B S L LA A
e O * . " ‘



20.

1.

(g
o

' Muhammcd' K

Slo.

51

KO)’d .

'Blyathablyoda I lousc /\gathn

Nafeesa M‘l'\_

D/o.

Abdulla Koya K

Moothamk alﬁgkada House, Agathi

’K oy'1 P

S/Q
Pon

K‘u‘nhlkoya ,
d ‘odallousc Agathl ,

K_as
S/o

Kdmalmalmwoda Puthiya lllam, Agathi

mlkoyd K I
/\bbobackel Kqu

boobdcl\m U P

« /.\'l«l M oh ammcd

iﬁ?ﬁﬁhﬁ?brh4“‘“

)/o

Attakoya ;

¢ *""vam ch1ybda Housc Agathi



52
32
33,
34, Saycd \/lohammed I*
S/o0.Kalid P |
k= Ha I Ious_c_ . /\géuh‘ii_
35, Nascm l P
s/o. Mulhallf
l hekku I’uthLya Il am, Agathl
36. Ubdld U
S/o.FHamza U v
Ummmmodachetta Ilousc Agathi
37. gy"c'd‘ MOhdhnnCd K'T'.
Slo /\boo Sala F
I\dlan' Hllhlyoda Ilouse Agathi
38, &
M_ohammed
P dblam House, Agathi
39, Abdilla3
$/0.F athahulla .
' Bnya%h_abggo;d_a House, Agathi
40. Ih]anomma T P 1‘
Abdul. kd( er koya P.C
<ku "iilhlydlllam Agathi
41.

42.

43.

b e



.
Pis

‘ 44. l\mlma
‘D/o Sayed A 1ul Rahman
-'Ihachcny Iousc Agathi
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45.

40.

Slojate Aual{oya
Koodam House Ag,athl

47. Showkathaln ;
S/o:l.ate /\ual\oya ,
Sanlamyoda I:{Qpn_s,e Agathi

.48. ‘lesamudhccn V. K
Slo. llam/a C:K (L ate) ;
\/adal\ chla IHam, /\gath]

2 LK_ 0 /._a_ AK :.-

50. Mohamme fAll C. P
S/o.Kasmi: Koya A
Chqchalakapﬂda Ilouse Agath1

- .
Sl Saycd Mohammcd K

(By A

L2

| Applicants



Respondents

2 :
LG

1. Ummc; I“ardbk‘iS;haﬁ
S/0.Aboosala
Mallkakal 110use Ammn

2. P.A decdall
S/o Ilam/akoya
Puthlya Asharoda House Amini

3. Rah‘m‘ath Beegam' Fol
D/o Ahamed ++ Malikakal House, Amini

4. Ahamedkoya :
S/o Koyakldavu "Surambi House, Amini

5. Vallyabl P! (, )
D/o /\nthukoya Palhyachetta House, Amini

6. Beeb: M 1: ;'f.

a]llpUla House Kavaram

Applicants

: ‘fi;..f\-'/e'rsus
. Ihc /\dmmlshaiol ‘

}/\dm‘lm ’ r_anon of the Union Territory
Ks dweepuKaval atti — 682 555

had eep, Kavaxattl - 682 555



;p) Panchayat
'vd :eplesented by its

'Sluhcnabl Pt
D/o Kunhlkunhl ‘
Palhcham I.IOusc Kavaratt1 [sland

Y i

.:X‘L

2. Mahamom M P

Respdndents
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10. Sadlhath v.M o
D/o.Valiya Abd."r ,
VadakkumelaCH' 'dam Kavarattl Island

I

12. Beefathumma B
D/o Aboobacket o
Beexamthoda Kavax att1 Island

13. Réhmath Bce'g“ufm PP
D/o Attal K.P.
I ochanachepuna Kavaratti Island

Applicants

DlTCClOI of lndusulles ":’:... Respondents

(By /\dvocate M1 b Radhaknshnan )



31
I
2. . o
' 5/ "'Muthukoya,;‘-- o
Surambi l{ouse Amm i
3. Anwar Hussam
D/o.Essa o :
Kouapura House Amml
4, baJltha BeegL)m
D/ Sayeed Abdulla Koya
Bell':'lgp‘se Amini ©
5. Haméddaihbi ©
D/o. Shaikoya
Monakkallachetla House Amini
6. H"as'saihar' o
S/o. Mohdmmed
/\hmmecheua House Amini
7‘ !
'i'é";jé;l%lo_f&se-,__‘/\mini.
(ByAd & B Gangesh)
Ao 5
Versus
I The Admlmstrator g
Adminjstration’of the Union Territory
ol 1. akshadweep, Kavaratti — 682 555
2. Dnectm o{_Panchayats
1 11 n"ol“Panchayats
txbn:ofthe Union Territory
2555
3. ducation

Umon Terrltoly of Lakshadweep
Kavarathi 1cpxesemed by
'D_u,e.c':}o_r of_k;:,dqcatlc n 6823555

Applicants



Respondents

2‘. Abdul Hassan; | i
Slo. Attakoya

:Kcuthatt Hou’:s ':Andrott

3. - Sayed Moham ned
LS/o Aboosala&,a:. -
EKarachetta House Andrott

4. _Mohammed Hussam -
S/o. Mohammed _
fBappathlyodéHouse Andrott

Applicants

1. 1 he Admlms yator
Admmlstl atlbn of the Umon Temtory

Respondents
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33.
l.
2. J
ridrott
3. k-_{‘aiﬂs'_s‘an:?. B
S/o.Attakoya’ i :
Kunjanattichetta; Andrott
4. Yousaf
Slo. Pookoya B : ,
Puthlya Fddlyakkal House Amini. ‘ Applicants

(By Adﬂ\'{fo‘catéii' M’@K-B{ 'Gai‘xge$l1)

: 'Vers@s

: ctor ofPanchayats
i .mcnt of Panchayats

Respondents



2.
3. , g
9/0 Muthukoya ‘
_Pemamvellpura House Andrott
4, Mohammed 4}“éisal

$/0.Siddegque. -
Makkct House Andrott

l. J he Admlmstrator
/\dmlnlsuatlon of the Union Territory
ofl akshadweep, I(avarattl 682 555

2. Depanmcm of Ammal Husbandry

4. 'anlage (Dweep)i Panchayat
Androtl Isla "'represented by its
ercutlvc Ofﬁcer =682 554

(By Adf'\io"c'g;té‘:tl_\_/l gadrgaklf;i;s_lxnan )

3S.

O 3531201

Applicants

Respondents



Thekkputhlya Veed Agattl

K: P Honuakoya R
S/o.Aboobacker” . .
Kamalmalmlyoda Puthlya Illam House, Agatti.

K. Showkathall S
S/o Sydubukhdu _
Kondmoda House Agattn

B Sharafudhcen' o

S/o; Ummer Ella '

Bceyaku _1;yoda House Agatti

V K Mohammed Mukthar _

S/o Abdulla Koya ' _
Vada.kk Kunnmamel House Agatti

/\bdul Rahlmdn L

age: -»pS Panchayat
Agattl lslf' fl reple%ented by its
I~xecuuve O ﬁcer = 682 553

Applicants

Respond'ents



Versus:;
1 he Admmlstratox
/\dmmlstratlon of the Umon Territory
of L. akshadweep, Kavaxathx 682 555.

The' Director (Selv1ces)
/\dmmlstratlon of the Umon Temtory
of I akshadwecp(@ecrctanat)
Kavaraul = 682 555

Dcpartmcnlt Qngnculture
wnion Tert 1loty of Lakshadweep,
Kavafathl - 682 555. "
Reple%ented by its Dnector

N 41,1..._

Applicant

Respondents

Applicants



4. Village (Dweep) Panchayat
‘Andrott1sland’ reptesented by its
I:xecutlve Ofﬂcel 682 554

(By Advocate Mx g Radhakrlshnan )

I 1 laJarommabl L

) :ohammed Koya Hay
';11<kakada House I(alpeni
'l RS L

(By Advocate M1 K B Gangesh)

» Versus

l.

p) 'Panchayat

Aviation
\'Zveep, Kavarathi-682 555

L /
Kalpem sland qepxesented by its
E xecutlvc @fﬁoell 682 552

Respondents

Applicants

- Respondents



10.

11.

12.

S/o Pallath Kurtl.hl Koya*
Nenempapp%das,l louse, ;| Kalpeni

Attakoya 'i'?:‘ )




)

14.

15."

16.

Hajllommabl
D/o Kasml Ko '

it y .of Lak'shadweep, Kavarathi
1ts Dlrector

4 ‘

Diréctor-of E’,anchayats

Depaltment fPanchayats

Admmlsu atlon of the Umon Territory

ofl akshadweep, Kavarattl

Applicants



©6
4.
K@lf"”"" y its
-
40.

Abdul Latheef : i
Keela Vlllattom Amm Island
Lakshadweep S _.5

(By Ms. %hahna Karthlkeyan)

Versus _ I

o R
1. ,V{llage (Dweep) Panchéyath
:Amm, I:sland

2. 'gegrellary .
‘ Department of Panchayath Kavarathi

3. T)lrector :
meloyment and Trammg
Unlon Ien 1lory of Lakshadweep

Respondents

Applicant

Respondents

Applicant



&7

3..
Respondents
crishrian for R 2&3)
42. A%3'657'2013?:;:v%f'3' =
Rabeehathulla B.P., aged 35 years‘
S/0. Mohammed: (oya TN,
Labourer, Klltan {631d1ng at Vallyapura House,
Kiltan Island S 3:, _ Applicant
(By Aqugo};ai‘ S P v Mohanan)
' ST " Versus
1. ‘Thé Administator, -
!U [ of Lakshadweep, L
Kavaratti-682:555,
Llectrlcal D)vmon Kavarathy
2. .Dlrector of Panchayat, .
.EDepartmcnt Qi' Panchayat
Respondents
Applicant

Versus



[By Advocate Srl S Radhakrlshnan (R1- 3)]

44. ()A 364/2013
Abdul QUblS]’l S/o. Samul Abxd P., aged 27 years,
Malikakal, Kiltan, (J.T, ofLakshadweep, working as
Casual Labourer, (I Stock :I.nspectors Trained Labour),
Animal llusbandxy it, U.T. of Lakshadweep,
Kava1ath1 : P

) a];:I_-Iusbandry,
weep- Kavarathl 682 555.

l. Mohammed Ka81m o
S/" 'S‘ayced
"Ka‘nmpuna HOuSe o

Respondents

Applicant

Respondents
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3.
Applicants
(By Advocate Mr KB: Gangesh)
| 'Ver'Sliél | B
1. The Admmlstrator
/\dmmlstxatnon ofthe Union Territory
o( I akshadwcep, Kavarathl 682 555.
Lo {
2. The Dlrectox nganchayats
'Department 0 Panchayats
3. / :
PorL»Contlol Towel Al‘ldIOtt ~ 682 554
-Represemed by its Ofﬁoer in charge.
4. Duectoratc of Art & Culture
/\dmmnshalnon oflhe Uhion Territory
of Lakshadw‘ . Kavaratti — 682 555.
chresented {s Director.
S. it
1icu Lture
the Uvmon Territory
Respondents

ars S/o Pookunni A.,

1.
Zouse Andrott.
2. IX'A .':g;‘a}rs, S/o. Sheikoya Thangal,



; iPanchanal IIouseﬁ Andrott

6. Khalr agcd 32 yeals S/o Muthu,
‘ Puleenakeel Hou%e Kavarattl

7. /\bdulban aged 34 years S/o. Hamza Koy,
Monak,kal H-Ouse Amnm

8. fSayed Koya age-d 44 s years S/o. Pookoya,
Meelachen House Anlnm _ Applicants

I H
I

(By AdVOcate Sn K B Gangesh)

x :! Versus
1. lhe /\dmlnlsuator | :
Admll’llSU ation; ofthe ,U‘,mon,Territory of Lakshadweep,
: Kavaram 682 555 |

2. D‘lI‘CCl f. EPanchayats !
Depaﬂm it ofPanchayats
Al e Umon Terrltory of Lakshadweep,

L l
4. Vlllagc (DWeep);Panchayat Andrott [sland,
represented by 1ts } xecutlve Officer — 682 554.

Respondents

47. OA'369/2013

i} '.'_'_‘_.—-;“.—. - T e N ,f.-,ﬁ: .‘.1....‘“.
Ll e e e meppEee  HUN R — i



11.

12.

14.

15.

16.

S/o. Sayed Mohammed
'__Qj_.(ear‘s, Sayed .Is"mail,
. years, S/o. Nalla Koya,

| aged!S’;l' years, S/o. Muneer
Andrott

eid 3¢ years, S/o. Shalkoya
Pura H@use Andrott.

Ham/akoyaag;d 52 y’éérs S/o. Koya Kidave,
Lhekkalakkad House Andrott .




18.
19.
| Applicants
(By A
., Versus
1 . : .
.Admmxstratlon ofthe Umon Territory of Lakshadweep,
Kavaratti- 682 555 ‘
Respondents

s; S/o Koyamma,
K_avarattl




o

N

(IS

_Administr aL'

4‘[)iiutéldlc i

/\dmmlstxatvnon ofthc Union Temtory odekshadwcep,
Kavaratti- 682 555

DllCLl()i of I’anchdyats'
Dcpantmcnt of Panchayats :
'nfof the Umon Territory of Lakshadweep,

.Kavmam

MCdlCdl and Health Services,
()f Lakshadweep, Kavarathi,

{Dncctm 682 555.

WUnion: Territp
Replcscntcd b_,

.V1llagsc (chcp) Panchayat
Kavaxam Is , represented by its
er— 682 555,

P Nascer, aged 35 years, S/o Kunhikunhi,
P a [l i_q h_a m jl)-?_I 0 usc i. K a’-‘v‘afratti

l’ I":"Ndmu ,}I ‘1';d: 32 ycax% S/o Hamzath,
PUlhlyd llldm v_Kavaram

Applicants

Respondents



Applicants

(By Advocalc Sn K B (Jangcsh) }‘t’

o

50.

Versus

The Administrator;,
Administration o
U nioﬁ "l“e'ri”‘i:t"_ akshadweep, Kavaratti.
n_'iljjial I'<fusband1'y,

of" ‘La’k-.s”hadweep, Kavaratti
by ;vt;?s;'l')‘i'req't;o‘r.

Dcpantmcn
Union Terr
1,,@p;cscntcd

Dll(.‘(,l()l of Pdnchdyats

Department ‘of Panchayats,

Administrationof the
Union lumony of “Lakshadweep,
Kavmam

Respondents

0.A N() 372/2013

dmaludhcan i’g/o Abdulla U.C.
1\4uddl«k1y0'

Kaddmal Applicant

(By /\dvocatc Ml K. B (J n;__,csh)

2

. ("a'valathl 682 555.

/\dlmn]suallon ()Hhe Umon Territory
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of Lakshadweep (Secretariat),
Kavaratti — 682 555.

Department of Weights & Measurers

‘Union Territory of Lakshadweep,

Kavarathi — 682 555.
Represented by its Director. Respondents

(By Advocate Mr. S. Radhakrishnan)

51.

OA 373/2013

Abdul Saleem, aged 32 years, S/o Nallakoya,
Ummerthakkada House, Andrott.

M.M. Mohammed Iqbal, aged 37 years,
S/o Migdad, Meelad Manzil, Andrott. Applicants

(By Advocate: Sri K.B. Gangesh)

I

Versus

The Administrator,
Administration of the

Union Territory of Lakshadweep,
Kavaratti.-682555 |

Director of Panchayats, -
Department of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kavaratti,-682555

Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden, _
Department of Environment & Forests,
Andrott-682 554.

Village (Dweep) Panchayat,
Androth Island represented by its _
Executive Officer-682 554. . ‘ Respondents

(By Advocate: Sri S. Radhakrishnan)



52.

76

0.A No. 380/2013

Nasar P. Muhammed Nasar

S/o. Nallakoya,

Puthiyath House, Androth Island

Union Territory of L.akshadweep — 682 551.

(By Advocate Mr. E.C. Bineesh)

(OS]

Versus

The Administrator,

Union Territory of Lakshadweep,
Kavarathi Island - 682 555.

The Director (Services)
Administration of the Union Territory

,of Lakshadweep (Secretariat Establishment Section),

Kavaratti Island — 682 555.

Director of Panchayats
Union Territory of Lakshadweep
Kavaratti Island — 682 555.

The Director

Agricultural Depaitiment

Union Territory of Lakshadweep
Kavaratti Island - 682 558.

Plant Protection Officer

- Office of the Plant Protection Officer

Androth, Union Territory of
Lakshadweep — 682 557.

(By Advocate Mr. S. Radhakrishnan)

33.

L

OA 381/2013

B. Saidali, S/0 late Mohammed Koya

" Palliyachetta, Bandayam House,

Agatti Island, Union Territory of Lakshadweep.

K. Muhammed Rafeek, aged 42 years,

S/o late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda House, Agatti Island,
Union Territory of Lakshadweep.

K.G. Jmﬁalfu‘dfd:i‘n, Aged 40 years,
S/o late Ummer, Mariyathoda Kandawargothi House,
Agatti Island, Union Tetritory of Lakshadweep.

Applicant

Respondents
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4. T.XK.Sarommabi, Aged 36 years, D/o late Kunhikoya

Keelaillam Thekkeelapura House, Agatti Island,

Union Territory of Lakshadweep. | - Applicants
(By Advocate: Sri N. An’ilku'm'ar)

o Versus

. The Administrator, »
Union Territory of Lakshadweep, Kavaratti.

2. The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

L2

The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.

4. The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

5. The Executive Officer/Special Officer,
~ Village (Dweep) Panchayat, Agatti Island ,
Union Territory of Lakshadweep.

6. The Deputy Co_llectbr/ASO, Agatti Island,
- Union Territory of Lakshadweep.

7. The Social Welfare Inspector,

Women & Chief Development Office,
- Apgatti Island, _
Union Territory of Lakshadweep. Respondents

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

54. QA 384/2013

.- Ishaque A.C., aged 35, S/o. Junies T,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

2. Abdul Rasak K.C., aged 37,
S/o. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep. s
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3. Noorulla SM, aged 39, S/o. Late P.S. Kunhimon,
Bus Cleaner, District Panchayat, Kiltan,
Residing at Saife Manzil, Kiltan Island,

UT of L dkshadweep Applicants

(By Advocate: Sri PV Mohanan)

: Versus
1. The Administrator,
UT of Lakshadweep,
Kavaratti-682 555..

2. - Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti - 682 555.

Chief Exe_gutiive_O’fﬂcer,
District Panchayat, Kavaratti — 682 555. Respondents

(S

(By Advocate: Sri S. Radhakrishnan)
55. QA 386/2013

l. Jahathali P.P., aged 33 years, S/o. B.C. Uduman,
Puthiyapura, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552. '

2. A. lsmal ag?ed 45 years, S/o. Eassa, Andrati Yoada,
Amini Island Umon Territory of Lakshadweep, Pin — 682- 552

3. Khdlld Unnam ag,ed 40 years, S/o. Mohammed Puthumamachetta
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.

4. Moosa I-’e.ech-an*dtam, aged 38 years, S/0. Abdul Khader,
Mannathachetta, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

5. Amanulla A.M., aged 33 years, S/o. Kunju Koorumel,
Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

0. Khalid A.P. aged 35 years, S/o. Alimohammed, Aliyachetta,
Amini Is a_nd “Union Territory of Lakshadweep, Pin — 682 55.

7. ‘J afecrulla' P.C., aged 25 years, S/o. Kidavé Naduvatta C‘het‘ta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.-



10.

11.

(By Advocate: Sri Shiraz E?ihay;; V.S.)

L.
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Abdul Salam A aged 38 years, S/o0. Khader Thottanada,
Aminipura, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552

Noorul IIassan K.K., aged 38 years, S/0. Abusala Kochu Kannada,
Kallakakkat, Amini Island Union Tetritory of Lakshadweep,
Pin — 682 552

Jalal B.M,, aoed 31 years S/o. Khader T., Bahija Manzil,
Thattanoda, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552_

O
Najeeb A., aged 31, S/o. Kidavu T.C.,
Ayeshera, Amini Island, Union Territory of
Lakshadweep, Pin — 682 552.

Nafeesath U., aged 35 years, D/o. Eassa Kottappura,
Unnam, Amml Island, Union Territory of La kshadweep,
Pin — 682 552. Applicants.

C

Versus

The Union Territory of Lakshadweep,
Kavarathi — 682 555,
represented by its Administrator.

The Director of Panchayaths,

Department of Panchayaths,

Administration of the Union Territory of Lakshadweep,
Kavarathi — 682 555.

The District Panchayath, Amini, rep. by its Executive Ofﬁcer,'
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

The Viliage (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 555,
Represented by its Executive Officer. Respondents

(By Advocate: Sri $ Radhakrishnan) |

56. OA 388/2013. -

l.

P.P. AxlqanLllﬁa, aged 38 years, S/o. Sayed
Mohammed P.K., Puthiya Pandaram, Kiltan.

Mubaraka Bén‘u,, aged 27 years, D/o. Ibrahim,
C. Lavanakkal House, Andrott.



3.

K. Sajeedkhaih, aged 26 years, S/o0. Cheriyakoya, ,
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Gangesh)

Versus

The Admmlstratm

Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Director of Panchaya;té, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Department of Animal Husbandry, Administration of the
Union Territory of Lakshadweep, Kavaratti, represented by its
Director — 682 555.

Assistant Settlement Officer,
Amini Island - 682 554.

Village (Dweep) Panchayat,
Kiltan Island "repres-e'nt’ed by its Executive Officer-682 552.

Village (Dweep) Panchayat
Androtl Island represented by its Executive Ofﬁcel 682 553.

Village (Dweep) Panchayat, Amini Island,
represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)

57.

1.

QA 390/2013

C.N. Abdul I‘,’I:akee'm, aged 38 years, S/o. Koya,
Cheriyannallal House, Kalpeni.

C.I. Cheriyakoya K.C., aged 48 years, S/0. Pookoya,
Karupathaillam House, Kalpeni.

K.K.Sadique Ali, aged 44 years, S/o. Mohammed C P.,
(onhankdkkada House,Kalpeni.

C.N. Habusabi, aged 50 years, D/o. Attakoya,
Cheriyannallal House, Kalpeni.

Hameedabi, e}.ge'd 41 years, D/o. Ramalan,



10.

13.

18.

19.

20.

gl
Pakkath House, Kalpeni.

AT, Sheemaf?‘vi, 42 years, D/o. Hamzakoya,
Athanam Thottam House, Kalpeni.

AK. Muthub;;;,: a.gedr53- years, D/o. Cheriyakoya, -
Alikakkada House, Kalpeni.

K.K. Habusabi, aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

Bambathi, aged 43 years, D/o. Ahammed P.,
Chadachiyoda House, Kalpeni.

Abdul Saleem M., aged 34 years, S/0. Mohammed A K.,
Manjiyanam House,Kalpeni. '

Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapura House, Kalpeni.

Humairath P, 'aged‘42 years, D/o. S-ayed,
Poodiyath House, Kalpeni.

C.0. Balkees, aged 53 years, D/o. Yussaf K.V.,
Chadachiyoda House, Kalpeni.

B. Abdurahiman, aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni. -

K.C. Abdul Laffar, aged 38 years, S/o.y Aboobacker,
Kuttiyachada House, Kalpeni.

M. Anwal',agfé‘d 37 years, S/o. M.P. Khader,
Maral House; Kalpeéni. '

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,

‘Mayamkakkepura House, Kalpeni.

C.G. Naseema Beegum, aged 36 yéars, D/o. Hamzakoya M.K.,
Cheriyachaman Gath House, Kalpeni.

K.K. Attakoya, aged 59 years, S/0. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

'I‘hangakoya,g_gged 33 years, S/o. Chariyakoya E.,
Koliyala House, Kavaratti.

Hussain Ali,'é’ged 35 years, S/o. Nallakoya,

Chettipura House, Kavaratti.



22,

23.

24,

25.

26.

27.

28.

29.

30.

32.

33.

34.

35.

36.

37.

:iyears, S/o. Hasan T.P.,
,j-.-él(ava'ratti.

Jaffer, .aged
Kaladi Hous :

Basheer, agedv}f36 years, S/o. Mohammed P.,
Kunninamel House, Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

Raziyabi, agéd 33 years, D/o. Alj,
Kunnumpuram House, Kavaratti.

Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
Fathima Manzil, Kavaratti..

Lilar, aged 28 years, S/0. Ahamed A.P.,
Kad’apurathaillam‘, Kavaratti.

Noorul Ameen aged 33 years, S/o. Sayed Buhan
Palalam House, Kavaratti.

Abdul Rasheed, aged 23 years, S/o. Hasamar
Umbiyapura House Kavaratti.

Hussain B., aged 43 years, S/o. Kunhi Kunhi P.,
Biranthoda House, Kavaratti.

Mohammedavlli T.P., aged 35 years,
S/o. Aboobarel'(e‘r K.K., Thekkilapura House, Kavaratti.

Sajld Khan aged 39 years, S/o. Sayed Koya
Edamlam lIouse Kavarattl

Jassin C.,‘agt:{d 33 years, S/o. Ali K.P.,
Chonam House, Kavaratti.

Mohammed Rafi, aged 37 years, S/o. Haiizath Haji A.P.,
Molokepura House, Kavaratti.



38.

39.

40.

41.

42.

43,

- 44,

45.

46.

47.

48.

49.

50.

51

52.

53.

§3

Mohammed Shaffee P.A., aged 35 years, S/o. Kuji Seedi Koya,
Puthiya Allkom Amini.

Abdul Raheem, aged 34 years, S/0. Abdu Rahiman,
Aynepura House, Kavaratti.

Mushin, aged:i';39 years, S/o. Nallakoya,
Kuttithayapura House, Kavaratti.

Akbar T.P., aéed 33 years, S/o. Kidave K.,
Tharammakeﬁura House, Kavaratti.

F cu/el Hussain, aged 37 years, S/o. Shahul Hameed,
Palamkak kada House, Kavaratti.

Najumudeen P., aged 36 years, S/o. Shamsul Noor,
Pallicaham I—[oqse, Kavaratti.

Shlhab aged 35 years, S/o. Kunhimoideen, Mullapura House,
Kavaratti.

Aman, aged 37 years, S/o. Aboobacker, Kaladi House,
Kavaratti.

Raheem A., éged 30 years, S/o. Khader, Agam House,
Kavaratti.

Firozkhan, agéd 27 years, S/o. Sayed Poo,
Ullikanapur Houéei, Kavaratti.

Abdul Hashlm M.1., aged 33 years, S/o. Attakoya
Mukriya Illam House, Kavaratti.

(adisl{é aged 44 years, D/o. Ukkas,

‘Umblyapula House, Kavaratti.

C.P. Abdul Razak, aged 42 years, S/o. Mohammed,
Chamayathagyld House, Kavaratti.

K. Abdﬁl Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

C.P. Raheem, aged 31 years, S/o. Hameed,
Chandipura House, Kavaratti.

M.T.P. Habeeb Rahman, aged 43 years, S/o. Khalid,
Melathiruvathapura House, Kavaratti.



54.
55. |
56.
57.
58.
59.
- 60.
61.
62.
63.
64.
69.
66.
67.
68.

69.

Y

Moominath, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.

Halima, aged.'35 years, D/o. Koyamma,
Thaleekepura House, Kavaratti.

Sayed . Abdul Rahecm aged 46 years, S/o. Haji Sayed Shaikoya,

Ummar manoo‘da House, Kavaratti.

/\bdul Rcheem aged 30 years S/o. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti.

Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Muhsin, aged 38 years, S/o. Koyamma,
Kunnumpura House, Kavaratti.

Seethi Koya, aged 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti,

Mariydmmak;i, aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

Mohammed Shaﬁ aged 33 years, S/o. Ahammed Haji,
Pdlehlpmd House, Kavaratti.

Mubcend ag;ed 23 years, D/o. Sayed Poo,
Nellyampura House, Kavaratti.

Salma,f‘aged_22 years, D/o. Cheriyakoya,
Vadakila pura House, Kavaratti.

Muhaxﬁmed,égg‘d 32 years, S/o. Attakoya,
Vadkilapura, Kavaratti.

Sairabanu P.E., aged 31 years, D/o. Sayed Shaik Koya,
Madal House, Amini.

Mohammed Ali P.M., aged 27 years, S/o. Hamza,
Puthiya Manzil, Amini.

Aﬁakoya raged 41 years, S/o. Abdul Khader,
Pand 'am IIOUSC&,. Amini.




70.
71.
72.
73.
74,
75,
76.
77.
78.
79.

R0.

82.
83.
g4,

85.

85

Cheriygisoya M.C., aged 32 years, S/o. Hameed,

_ Mélachétaa H?us’.e,Kadm'ath. |

'Shafeef?\vf.P., %iged 39 years, S/o. Ismail,
Vadakkilapura House, Kadmath.

Fazeerali N.M., aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath. '

Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,

S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohanimed Iqubal, aged 46 years, S/o. Khader,
Attalada House,Androth.

Muthubi A.K.,.aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth. '

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,

Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, aged 38 years, D/o. Koyamma A,
Mayyampokkada House, Androth.

Shahnaz Beegljm C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

Fathimath SQha“ra., éged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P.,
Achammada House, Androth.

K haulath I.., aged 38 years, D/o. Nallakoya T.,
Lavanakkal House, Androth.

Balha 1, age;'d 37 years, D/o. Pookunhikoya,
Thailath House, Androth.

Rahamth P., aged 42 years, D/o. Koya Kiadve,
Pathada House, Androth.



86.
g7.
88.
89.
90.
91.
92.
93.
94.
95.
96.
97.
98.

99.

100.

101.

Lavanak al House Androth

bdrommabl T aged 43 years, D/o. Aboobacker,
Thachexy House Androth.

Mullapoo M. K aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Koyamma K.P.,
Lavanakkal Ilousc Androth.

Aysummabi’ F aged 45 years, D/o. Muthukoya K.P.,
Thachery IIouse Androth

Habeebath A, aged 42 years, D/o. Muthukoya K.K.,
Ayinammada House, Androth.

Muthubi P.M;.,.‘aged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kunnel House, Androth. ' '

Hameedath M. , aged 43‘ years, D/o. Siddiqu MK,
Makketllouse Androth,

Saﬁya‘bgh,M aged 39 years, D/o. Nallakoya M.,

Rahil .. agé-d 39 years, D/o. Nallakoya,
Mathilv'_,IijOuse, Androth.

Hussain P.P.,i aged 45 years, S/o. Aboo Sala,
Poovinapura House, Androth.

Attakoya, aged 56 years, S/o. Asainar K.,
Attalada House, Androth. “

HussamiL.K aged 48 years, S/o. Seethlkoya
House Androth.

Sayeed ‘vMohammd Koya L., aged 54 years, S/o. Kader P.,
Lavanakkal IIou%c Androth.



103.

104.

105.

106.
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Hussain K., aged 50 years, S/o. Sayeed Bhkari T.M.,
Kunhashada House, Androth.

Isﬁ%ai ‘aged 40 years, S/o. Lava Burhikage Moosa,
Kunnumange House, Androth.

Subaidabi, aéed 37 years, D/o. K.K. Sayedmohammed,
Pathada House, Androth.

Pookunhi, aged 31 yé-a‘rs, S/o. Saye Mohammed,
Keechelam House, Androth.

M.P. Mohammed Hussain, aged 35 years,

S/o. Kidave, Moodampura House, Androth. -~ Applicants

(By Advocate':.Sri KB Gangesh)

1.

oo

Versus

The Administrator,

Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555. '

Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Y‘:Derfj:artment of Labour and Exnploymenf,
injstratign of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Depar_’tinent of Education, Administration of the Union Territory
of Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depart;ﬁent 6fiAg.riculture, Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director ~ 682 555.

Depa‘rltjment of Women and Child Development,
Adminjstration of the Union Territory of Lakshadweep,
aratti, represented by its Director — 682 555.

jent of Fisheries, Administration of the Union Territory of
ac .Weep;;;;il(avax'atti, represented by its Director — 682 555.

Depapt;ﬁent Q’f Animal Husbandry, Administration of the Union
Territory of Lakshadweep, Kavaratti,
represented by its Director-682555.
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9. Lakshadweep Khadx and Village Industries Board,
Kavarattl represented by its Chairman — 682 555.
10. Revenue Sub DlVlSlonal Officer, Kavaratti Island — 682 555.
1l.  Sub ?Dl‘vrls‘l'c)'rfa-»l_ Of_ﬁcer; Amml Island — 682 554.
12. En‘;'l{’éneer LPWD Sub Division, Androu Island-682 553.
13. L akshad _Leep ‘District Panchayat, District Panchayat (HQ),
Kavaratti, .
represented by its Chief Executlve Officer =682 555.
14.  Village (Dweep) Panchayat Kalpeni Island, reprceented by its
l*xeeuuve Ofﬁcer =682 551.
15. Vlllage (Dweep) Panchayat Kavaratn Island, represented by its
E xecutlve Ofﬁcer ~ 682 555. :
16. Village (D'we'e'p) Panchdyat Amini Island,
lcpresented by its Exccutive Officer — 682 554.
[7.  Village (Dweep) Panchayat,
Kadamath Island, represented by its
Execﬁu,w Ofﬁcel - 682 553.
18. Village ('Dwe‘e:p) Panchayat,

Androth’Island, represented by its
Executive Officer ~ 682 552. - Respondents

[By Advocate: Sri S. Radhakrishnan (R1-8 & 10—18)]

S8.

|

Hussam S/o Aboosald

Jo) K _S/o late Kldave
Pakrumupan}oda House, Agathi,
Pnesently warking as Cleaner,
RGS HOSpltal Agatti.

Latheef, S/q "A,tt'aﬁk;joya, _
Kalkandiyoda House, Agathi,
Presently working as Cleaner,
RGS:Hospital, Agatti.




" 10.

~11.

12.

13.

. RG%IIospltal Agattx

39

Hameedath, D/o Koyassan
Aynepara House Agathi,
Presently workmg as Cleaner,

king as Cleaner,

RGS Ilosplf I, Agatti.

~ Hajara, D/o laﬁe Hyder,

Beepapada House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti. .

Sheemabi, I)?Q late: Shamsuddeen,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS Hospital; Agatti.

Abida, D/ 0 P’iamecd '
MakKki ﬁ:{achoda House, Agathi,

Presently working as Cleaner,

- #RGS Hospital, Agatti.

Sulaikla, D/o Mohamed,
Koylam House, Agathi,
Presently working as Cleaner,
R(J% Hospltal Agatti.

Sulalman, S/o Ham7a
Kalamt thlyoda House Agath1

/\mpcrpally I;Iouse Agathl
Plesemly working as Cleaner,
RGS Hospltal Agam

Saifulla, S/o Ab’duxahlman
Mauyathoda House, Agathi,
Presently- wmkmg as Cleaner,
RGS H‘ospltal Agam

Agattl



20

14. :
House, Agathi,
ing as Dhobi, -
Agatti. '

15.  Abdulla, S/o: halid,
Kandavar Gothi House, Agath1
Presently workmg as Cleaner, 5 :
RGS Hospltal Agatt1 ' , : Applicants

(By Advocate 911 R Ramadas)
Versus
1. T he /\dmmlstrator

Union ] cmto.ly of Lakshadweep,
‘-K -

2. The Chairper; _
Villag (Dweep) Panchayat ,
Agattx lsland Umon Territory of Lakshadweep 682553

3. lhc MCdlCdl Officer in charge,
Comimunity IIealth Centre, Agatti Island, S
’emtoxy of L akshadweep 682553 Respondents

C klreyammakada House,

ed Madkmachctta Kattlpura House,
: 'ouier

‘Assistant’ Engmeer Llectrlcal
;‘Dlv_lslon Kadamat. .

3. Kl ged 31 years;S/o late Naliakoya
ouse, Kadamat, Skilled Labourer,
ssistant Engineer Electrical,
Division, Kadamat

'dulla aged 42 years So Hameed Melachetta,



g1

ouse, Kadamat, Skilled Labourer,
ssistant Engineer Electrical,
ivision, Kadamat.

K.P: Kunhlkoyd aged 41 years, S/o late Hassamax

Keelacherry House, Kadamat, Skilled Labourer,

Office of the’ Assistant Engineer, Electrical,

Hecu 1cal Sub Division, Kadamat.. ' Applicants

(By Advocatc 911 R SICCIa_])

I

T hc /\dmmlsu aton
Union' lemtoly of Lakshadweep,
Kavalattl 682555

The Dii_"ectorﬁg‘()’f Panchayat,

2.
Department of Panchayat,
Admini_g_r‘ati@ of Union Territory of Lakshadweep,
Kavaratti- 682 555.
3. The Cl_] ief Ex_écutive Officer, District Panchayat,
Kadam"al-682”556. -
4. 'ZE":"'stant Engineer, Electrical,
Sub Division, Kadamat-682 556.
5. T ;on
i p Panchayat, Kadamat 682 556.
(By Advo  Radhakrishnan(R1-4))
60.
I
2.
Union Temloxy ofLakshadweep, Kalpeni-682 557
and residing at Thithiyapada House,
Kalpcm I%land 682 557.
3. M, I ydex;’, S/o late M.K. Yousef, aged 43 years

) s Casual L.abourer,



K-

Ammdl - 'ucbandu Unit,

'Jmon lc ntmy of Lakshadweep, Kalpem -682'557
cu Manclnyanam House,

TES] ng at' Kakatcmyoda House,
Kalpen sland 682 557.

M.K. Na S”Cl, b/o P. Cheriyakoya, aged 33 years
working as Casual Labourer,

Animal llu%bandly Unit,

Union Terr l[Oly .of Lakshadweep, Kalpeni- 682 557
and- IQSldlﬂg al Malmikakkada House,.
Kalpeni Istar d 682 557

M. Kalanr, S/o M C. Muthukoya ag,ed 34 years
wokao as (,dsua Labourer,
Animal H usbanfhy Uml

K. K Mohammed Rafeeque S/o V.K. KOJankoya aged 45
years, woyi <ing.as Casual Labourer,

Animal H usbandxy Unit, )

Union luutcny of Lakshadweep, Kalpem 682 557

and re: ndmg at Kandamkalam House, . :

(alpcm glandfész 557:

, 8/0 Icuc M.C. Ahmedkunu aged 47 years
sual Labourer,

bandry Unit, ..

‘1‘-1-f ‘y of dkshadweep, Kalpem 682 557

I\O /\ba.ul alam %/o P Assama1 aged 39 years
wor kmp as (Nsua LLabourer,

Animal | usbcmdxy Unit, - S
Umon lummy of Lakshadweep, Kalpeni-682 557
and wsx(lmg, at Kakatchiyoda House,

Kalpem slcmd 682 357.

haf; 4, S/o l'ue Sayedmuhammedkoya
eals, working as Casual Labourer,
ysbllndxy Unit,



9_3'

Umon lcmtmy ofLakshadweep, Kalpeni-682 557
~and residing ¢ at Pokkarappada House,
alpeni’ sland 682 557

| Unmkrlshnan)
Versus

1. The fAc:i'fjlzi-nié?ffétor,
Union Territory of Lakshadweep,
Kavaratti.-682555 ’

2. The Director of Panchayat,
Department of Panchayat,
Union lemtoxy of Lakshadweep,
Kavamm 682555

3. The (,hlcf ercutlve Ofﬁcer Dlstrlct Panchayat
Union Icrt'tory of Lakshadweep,
’ ~I<ava1j§§t_ - '

4, The Vctumdly Assistant Surgeon;
Village Dweep Panchayat,
Kalpeni-682 557 .

(By Advocate: Sri S. Radhakrishnan)

61. QA 3952013

bid, S/o Yusuf, aged 40 years,
lala House, Kadamat,
ict Panchayat Kadamat.

2. Abdul 1ukoor S/o Sayed Ah aged 41 years,
Ukkayachetta House, Kadamat,
Bus Dnver Dlstrxct Panchayat, Kadamat.

3. M. Khal'rd, S/o‘ Nadeer, aged 43 years,
Madurakam House, Kadamat,
Helper, District Panchayat, Kadamat.

4, /\yoc')bkl'ﬂén, 'S/o Kunhikoya, aged 37 years,
(ecrth Mahal House, Kadamat,
smct Panchayat, Kadamat.

1R ‘Sreeraj)

Versus

Applicants

Respohdents

Applicants



1.

3.

l)epalg‘_ eht'of'}’anchayat
Admlmstlatmn of Union Territory of Lakshadweep,
Kavaratti-682555

The Chief Executive Officer, Districf Panchayat,
Kavaratti-682555.

(By Advocate: Sri' S Radhakrishnan)

62.

|

Wl

(By Advog

0A 400/201

P. P Sua] agvcd 44 years, S/0 .M. Subalr
P uth1yd Pandatam House, Agatti‘Island,
Umon Tuutoxy of Lakshadweep.

Noushad /\11 aged 32 years S/o U. Sabjan,
Keela Saramma | Pada House, Agatti Island,
Union Territory of Lakshadweep.

M. /\bdul N"aiser, aged 28 years, S/0 M. Abdul Rahiman,

om_ House, Agatti Island,
rritory of Lakshadweep.

id: ged 30 years, S/o Kidave ,
ouse, Agatti Island,
Unibﬁ’” ry of La kshadweep.

K. C /\bdulShukom aged 38 years S/o Kasmi,

Kar 1yddehCltd House, Agatti Island,

Union ]Lmt(ny ofL ak%hadweep

M.P. Nl/amuddm ag,ed 27 years, S/oM -Abusala,
Melaputs qusc Agatti Island,
Un_l(m ory of Lakshadweep.

e bl
v

g N Anilkumar)
Versus
T he: /\dmmnsu atm

Umon lemtoxy of Lakshadweep,

Kavcu dm 68255 1

T hc‘ Chan’person,

Respondents

* Applicants



Vlllagc (Dweep) I’anchaydt
Agatti Island, Union lemtoxy ot Lakshadweep 682553

The Employment Ofﬁcel Kavaratti,
Union Territory of Lakshadweep 682551

['he Director ofl’anchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

The Chief ExecutivéO'fﬁcer/Special Officer,

Village (Dweep) Panchayat,

Agatti Island, Union Territory of Lakshadweep-682553.

The Deputy Collector/ASO,

Agatti‘Island, Union Territory of Lakshadweep-682553.

(By Advocate: Sri S. Radhakrishnan)

63.

I

OA 4042013

Nadirsha N.P., S/o Nallakoya P.V,,

aged 31 years, Ncnampappada (House), Kalpeni Island.
Union Territory of Lakshadweep,

Working as Casual Labourer in the

Department of Science & Technology- Kalpeni Dweep.

Affefudheen A K.,

S/o Cherikoya K, aged 30 years,
Akkara (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
Department of Science & Technology-
Kalpeni Dweep.

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy [ Daniel) |

I

Versus

The Administrator, |
Union Territory of Lakshadweep, Kalpeni.

The Chairperson,
Village (Dweep) Panchayat, Kalpeni.

The Director of Panchayat,
Department of Panchayath, Kavaratti-682555.

Applicants



Foge

4, The Director,
Department off 801ence & Tecihnology
Kalpeni. - ‘

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4)) -

64. 0OA 406/2013

M.P. Shihabudheen, aged 30 years ‘
S/o E.C. Mohammed Alj, -

- Skilled Labourer, Animal Husbandry Umt Klltan
Residing at Malayampura, Kiltan Island.

(By Advocate: Sri P.V. Mohanan)
Versus

I.  The Administrator, *
Union Territory of Lakshadweep,
“Kavaratti.-682555

2. Director of Panchayat,
Department of Panchayat, .
Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

3. The Veterinary Assistant Surgeon,
Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit), -
Kiltan Island, Lakshadweep -682 557.

4. The Chairperson,
Village (Dweep) Panchayat,
Kiltan-682 557.

(By Advocate: Sri S. Radhakrishnan (R1-3))

65. OA 413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as .
Homeopathic Attender in Homeopathlc Unit
Kiltann Dweep."

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

Respondents

Applicant

Respondents

- Applicant
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l. The Administrator,
Union Territory of Lakshadweep,
Kavaratti-68255S5.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.
3. Director of Panchayat,
Department of Panchayath, Kavaratti-682555.

4, .’ Mission Director,
National Rural Health MISSIOI’I Kavaratn 682555.

5. Medical Officer in Charge, , 5
anaryl lealth Centre Kiltan Island Respondents

(By Advocate 911 S Radhakrlshnan (R1,31t059))

66. OA 423/2013

L. Abdul Kareem C., aged 42 years, S/o Subair P.P.,
Chonam House, Agattl

2. Ubaid V., aged 35 years, S/o Bamban
Valiya lllam Agatti.

3. - Mohammed M., aged 40 years, S/o Basha A.P.,
Moothammada House, Agatti. -

4. Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti. '

5. Maviya U y aged 48 years, S/o Ahamed,
Uriyoda House, Agatti.

6. Umilla T.P., aged 54 years, D/o Khader,
Thekkilappura House, Agatti.

7. Ummer C.K., aged 54 years, S/o Alif T.P.,
Chekkakkal House, Agatti.

8. Aboobacker P.K., aged 31 years, S/o Koyassan
Puthukotta House Agatti. _

9.  Mohammed T.P., aged 39 years, S/o Hamza,
T hoppumpadx House Agatti.

- e e i L
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10.  Saromma M., aged 39 years, D/o Hamza, |
Mariyathoda House, Agatti:

11.  Ashraf AKX, aged 42 years, S/0 Ahamed M.,
Achan Kuttiyoda House, Agatti.

12.  Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

13, Shaffabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura House, Agatti. : Applicants

(By Advocate: Mr. K.B. Gangesh)
Versus

. The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

2. Director of Panchayats,
Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

3. Director of Education,

Directorate of Education,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

4, 'llage (Dweep) Pénchayat,
Agatti Island represented by _
s LXLLLU[IV@ Officer-682554. _ Respondents

(By Advocate: Sri S. Radhakrishnan )

67. QA 444//2013

Aboosalih, S/o Rasheed Koya,
Padalapura, Kiltan Island.
Union Territory of Lakshadweep, Pm 682558. Applicant

(By Advocate: Sri Shabu Sreedharan)
Versus
I Union Territory of Lakshadweep represehted

by the Administrator,
Kavaratti Island. Pin- 68253535.
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The Dircctor of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island Pin- 682555.

The Chairperson, ‘
Village (Dweep) Panchayat,
Kiltan Island.

Union Territory of Lakshadweep, Pin-682558.

The Executive Officer,

Village (Dweep) Panchayat,

Kiltan Island.
Union Territory of Lakshadweep, Pin-682558.

The Assistant Engineer,

Electrical Sub Division, Kiltan Island.

Union Territory of Lakshadweep

Pin-682538. : ' Respondents

(By Advocate: Sri- S. Radhakrishnan (R1, 2, 4& 5))

68.

l.

OA 453/2013 .

Hameed K., S/o Abdul Rahman, aged 36 years,
Keelazillam H) Kiltan Island.

Union Territory of Lakshadweep.

Working as Casual labourer in

Lakshadweep Bu1ldmg Development Board, Kiltan.

Saleem K., S/o Badar K, aged 28 years,

Kuttukum (H) Kiltan Island,

Union Territory of Lakshadweep.

Working as Casual labourer in

Lakshadweep Building Development Board, Kiltan.

Hismirioor, S/o Mohammed, aged 38 years,
Pakkiyoda (H) Kiltan Island.,

Union Territory of Lakshadweep.

Working as Casual labourer in

Lakshadweep Building Devclopment Board Klltan

v

Ponkutti, S/o Pookoya, aged 48 years,

. Surambiyoda (H) Kiltan Island,
Union Territory of Lakshadweep.

Working as Casual {_abourer in
Lakshadweep Building Development Board, :
Kiltan. . Applicants

£
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(By Advocate: Mr. Grashious Kurial&ﬁe, Sr.)
(By Advocate: Ms. Daisy I Daniel)

(U]

Versus -

The /-\dn‘winistrator, »
Union Territory of Lakshadweep.

The Chairperson,
Village (Dweep) Panchayat, Kiltan.

Secretary,
Lakshadweep Building Development Board,
Kavaratti. :

Director of Panchayat,
Department of Panchayat, Kavaratti. Respondents

(By Advocate: M1 S. R“adhalﬂ'i'shnan (R1,3t04))

09.

0.A No. 488/2013

Salmath

D/c. Sayed Koya

Madapally House

Chetlat [sland. Applicant

(By Advocate Mr. K.B. Gangesh)

(]

Versus
The Aéiministrator,
Adminjstration of the Unioh Territory
of Lakshadweep, Kavaratti — 682 555.

The Director (Services)

- Administration of the Union Territory

of lakshadweep (Secretariat),

Kavaratti — 682 555.

Department of Science and Technology
Union Territory of Lakshadweep,
de\{ai’e{._thi — 682 555.

Represented by its Director. . Respondents

(By Adecat({é"Mfr. S. Radhalq'isvhnan)

70.

QA 49272013
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K. Bushra Beegum, W/o Hakeem,

Aged 27 years, Casual Labour,

Office of the Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Lakshadweep-682 552.

(By Advocate: Sri V.13 l-lai'inarayan)
Versus
I Union of India rep. By
the Administrator,

Union Territory of l.akshadweep,
Kavaratti Island, Pin- 682555. .

o

The Director of Panchayat,
Department of Panchayat,

Union Territory of Lakshadweep;
Kavaratti Island- Pin- 682555.

3. The Vel‘@rinﬂry Assistant Surgeon,

Animal Flusbandry Unit, Amini.

Union Territory of Lakshadweep-682 552.
4. The Ch.airperson,

Village (Dweep) Panchayat,

Amini, Lakshadweep -682552.
(By Adyocate: Sri S. Radhakrishnan (R1-3))

71, OA 499/2013

B Rahmath Beegum Keelakunnikkam,
W/o. Mohammed B.K, _
Data Entry Operator (MGNREGA),
Sub-Divisional Office,
Kadamat Island, .
Union Territory of Lakshadweep.
Residing at Keelakunnikkam House,
I[Cadamat Island
Union Territory of Lakshadweep, PIN — 682 556.
2. Mohammed Shafi Qraishi Malika,
S/o. M. Sayedali,
Data Entry Operator (MGNREGA)
Village (Dweep) Panchayat Office (MGNREGA)
I adamath Island, Union Territory of Lakshadweep,
Residing at Malika House,
Kadamat Island,

Applicant

Respondents
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Union Territory of Lakshadweep, PIN — 682 556

(By ./-\d‘vocate Mrs. Sreedevi Kylasanath)

I

Versus

The Administrator,

Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

The Programme Officer,

National Rural Employment Guarantee Act,
Office of the Programme Officer,

National Rural Employment Guarantee Act,
Kadamat, Union Territory

of Lakshadweep.

(By Advocate Mr. S. Radhakrishnan)

72.

OA 507/2003

Muthu Koya K

Casual Labour, Street Light Maintenance
Village Dweep Panchayath, Amini Island
Union :Territory of Lakshadweep

Permanent address : Kunninamel House

Amini Island, Union Territory of Lakshadweep
Pin — 682 552

(By Advocate: Mr.TCG Swamy)

Versus

Lakshadweep Administration
Kavaratti — 682 555

The Executive Engineer

(Department of Electricity)

Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

The Secretary (Panchayats)
(Directorate of Panchayats)

Applicants

Respondents

Applicant



Administration of the Union Territory of Lakshadweep -
Kavaratti — 682 555

4. The Chairperson
Village Dweep Panchayat
Amini Island,
Union Territory of Lakshadweep — 682 552

5. The Assistant Engineer (Ele)
Electrical Sub Division '
Union Territory of Lakshadweep
Amini Island — 682 552
6. The Director
(Directorate of Panchayats) '
Administration of the Union Terr 1tory of Lakshadweep
Kavaratti — 682 555 - - Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

73.  Q.A No. 509/2013

1. Maleeha Beegum K.C.

D/o. Indeen Kandilath
- Kaval Lhettd House, Androth.

-2 Shahid'a'Beegum K.

D/o. Hamzakoya
Kandlath House, Androth.

3. Subaida M
D/o. Kidave U.K
'Makkct House, Andnolh

4, Aysha: Beeg,um P.V.K
: D/o. Ya koob P.K-
Puthlya Pentamvell Kad
g Androth

5. Rahmath Beegum K":
D/o. Hamzakoya P.
Kunhali House, Androth.

6. Thahira L.
D/o. Seethi Nallal
Lavanakal House
Androtvh.

7. Subaida A, |
D/o. Sayed Mohammed M.
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Aliyathara House, Androth.
Fathimathu Suhurabi P.V.K

D/o. Majeed P.V.K
Pentaripeli Kad, Andaroth.

Siyad Kihan L.
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

[Haseena Beegum C.P.1

D/o. Abdulla M.P
Chemmachery Puthiya Illam House
Androth.

Habsabi P.U.P
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. IK.B. G‘ange'.sh)

Versus

The Administrator,
Administration of the Union Territory
of Lakshadweep, Kavarathi — 682 555.

Kavarathi, represented by the

Director of Industries — 682 555.

Coir Supervisor

Coir Production Centre, Androth — 682 557.

(By Advocate: Mr. S. Radhakrishnan)

74.

OA 510/2013

Haseena {@ Haseenabi Therakkal
Therak}¢al House, Kadamath

Data E{{ﬁ'y Qperator

Village'Dweep Panchayath, Kadamath

(By /—\dvocat'e:?: Mr.R.Sreeraj)

Applicants

Respondents

Applicant
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The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kadamat - 682 556

The Chairperson :
Village (Dweep) Panchayath
Kadamat — 682 556

The District Programme Coordinator
MGNREGA, Kavaratti — 682 555

The Sub Divisional Officer and
Programme Officer MGNREGA
Kadamat — 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.

I

QA 557/2013

K.V.Naseer

Kodavalappu House, Kiltan

Cook, Government Senior Secondary School
Kiltan

K.P.Dawood

Kilappura House, Kiltan

Peon, Government Senior Secondary School Applicants

Kiltan _ : Applicants

(By Advocate: Mr.R.Sreeraj)

Versus
The Administrator .
Union Territory of Lakshadweep

Kavaratti — 682 555

The Director of Panchayath
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Department of Panchayath
Adminisiration of Union Territory of Lakshadweep
Kavaratti — 682 555

(oS)

The Executive Ofﬁcer‘, |
Village (IDweep) Panchayath
[{iltan — 682 558

4. The Chairperson

Village (Dweep) Panchayath .

Kiltan — 682 558
5. The Principal

Government Senior Secondary School

Kiltan — 682 558 ' Respondents
(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76.  OA 566/2013

I Safiyath S
Cook, Government High School
Kadamath
Residing at Pallam, Kadamath Island
Union Territory of LLakshadweep

[

P.P.Ismail
Cook, Government J.B.School
Kadamath
Residing at Kadamath Island

3. M.P.Attakoya
Cook, Government J.B.School
Kadamath
Residing at Kailiyammakada
Kadamath Island

4, K. K.Khalid
Cook, Government J.B.School
Kadamath ‘
Residing at Biriyommada
Kadamath Island

5. P.Amanulla
Cook, Government J.B.School
Kadamath
Residing at Kunnumpura
l[{adamath Island



w7
6. . Ummer P.P.] 'i:'-
Cook, Government J.B. School
Kadamath -
Residing at Alikothapura
Kadamath Island -

7. Ihdayathulla P
Cook, Government J.B. School
Kadamath
Residing at Kadamath Island
8. Muhammed Shafi P.P ‘;
Cook, Government S.B. School
Kadamath
Resuimg) at Kadamath Island

0. Pookunhikoya P.P-
Watchman / Helper
Government Jawaharlal Nehru Senior Secondary School
Kadamath
Residing at Puthiyapura
Kadamath Island

10.  Abdullakoya B.M
Watch and Ward
Government J.B.School, Kadamath
Residing at Biriyommada |
Kadamath Island "

11, JaferP :
Driver, Jawaharlal Nehru Senior Secondary .School
Kadamath |
Residing at Pupathada | :
Kadamath [sland : Applicants

(By Advocate: Mr.P.V.Mohanan)
Versus
1. The Administrator

Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath | i
Department of Panchayath ..
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Head Master b
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Government J B School
Kadamath — 682 556

4. The Principal
" Jawaharlal Nehru Senior Secondary School
Kadamath — 682 556 Respondents
(By Advocate: Mr.S.Radhakrishnan )

77. QA 567/2013

Habeebulla P.M
Puthiya Malika House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School
[Cadamath l%land ' ' Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

. The Administrator
- Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath

' Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The lecxpal
Government Jawaharlal Nehru Senior Secondary School
Kadamath Island 682 556 ' Respondents

(By Advocate: Mr.S.Radhakrishnan)

78.  OA 580/2013

J. Yacoob
Kathathe Chetta House, Kgdmat.

2. Vahida
Marikilam House, Kavaratti.

3. Habusa
Alachapada, Kavaratti.

4, Yacoob
Kaladi l—louse,AKavaratti.
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18.

19.

20.

. 103

Muhammed Salih
Aynepura House Kavarattl

Fareeda Beegam

‘Molokepura House, Kavarattl.

Saleem .
Pallicham House, Kavaratti.

Bamban -
Nambicham House, Kavaratti.

| Sayed Abdullakoya » 7
‘Chendipura House, Kavaratti.

Nafeesathbi
‘Poodiyam House, Kavaratti.

Jamaliyath - ,
Thirinipura House Kavarattl

Fazeela Beegum
Kannipura House; Kavaratti.

Ummer
Thirinikad House, Kavaratti.

Firozkan :
Athnachammada House, Kavaratti,

Jaffer
Marikilam House, Kavaratti.

"~ Amanulla,

Mela | llam House, Kavaram

Sirajudheen
Molokepura House, Kavarattx

Hiyasudheen
Chamayathapura House,’Kavaratti.

Fathahudeen |
Kadapurathaba House, Kavaratti.

Muneer
Kuttipapepura House, Kavaratti.
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21.  Ashik e
Puthiya Alikom House, Kavaratti.

22.  Muhammed Musthafa, |
Achadapurakatt House, Andrott

23.  Mujeeb Rahman TP, .
Thaleka Pura, Kavaratti. ..

24.  Jamhar Hussain
Beeranthoda House, Kavaratti.

25. Muhsin
Beeranthoda House, Kavﬁ_aratt’i. -

26. Rauf
Chettipura llouse Kaval auti.

27. Hazarath
Chungam House, Kavaratti

28. Khalid
Thottathapura House, Kavaratti

(By Advocate: Mr.K.B.Gangesh)
Versus

1. The Admmlstlatox RO

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555 _
2. DlIeClOl of Panchayath
- Department of Panchayath -
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 :

3. Director of Agriculture
Department of Agriculture
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 o

4. Director of Animal Husbandry
Department of Animal Husbandry
Administration of Union' Territory of Lakshadweep
Kavaratti — 682 555

5. Village (Dweep) Panchaﬁth Kavaratti Island
represented by:its Executive Officer,

Applicants



Pin — 682554
(By Advocate: Mr.S.Radhakrishnan)

79.  OA 582/2013

I Rasheed Koya
Multi Task Employee
Public Library, Kilthan
Residing at Kilthan

2. Smt.Sulfabeegum
Cook, G.H.§ Kadmat

Residing at Melachetta Hgij‘umakudi ‘
Kadamath Island -

(By AcWocate: Mr.P.V.Mohanavn)z' :
Versus
. The Admimstrator SO
Union Territory of Lakshadweep

Kavaratti — 682 555

Director of Panchayath

2.
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 '

3. Thé Library and Information Assiétant

Office of Library and Information Assistant
- Public Library, Kilthan Island 682 557

(By Advocate: Mr.S.Radhakrishnan)

80. OA 60i/2013

Rasheed Koya SV, S/b. Abdﬁlla Koya P.S.,

Shaiknaveed (H), Kiltan Island PO.,

Union Territory of Lakshadweep, Pin -682 555.
(By Advocate: Mr. Shabu Sreedharan)

Y Versus

1. Union Territory of Lakshadweep, represented by the
Administrator, Kavaratti _Island, Pin - 682 555.

Respondents

Applicants

Respondents

Applicant

2. The Director of Panchayath, Union Territory of Lakshadweep,
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Kavaratti Island, Pin — 682 555, E

3. The Chairperson, Village (Dweep) Panchayath
letan Island, Union Ter rltory of Lakshadweep,
Pin— 682 558. Lo

4. The Executive Officer, V1llage (Dweep) Panchayath,
Kiltan Island, Union lemtory ofLakshadweep, Pin — 682 558.
5. The Library and lnfoxmatmn Asmstant Publlc Library,
Kiltan Island, Union T emtory of Lakshadweep,
Pin — 682 558. - - Respondents

[By Advocate: Sri S. Radhakrishnan (R1, 2,4 & )

81. QA 634/2013

Malikdeenar, aged 21 yeas, S/o. Hamzath
Sara Manzil House, Agatti. 0. _ Applicant

(By Advocate: Sri K.B. Gangesh)

B

Versus

l. The Administrator, LN,
Administration of the Union Territory of 1 akshadweep,
Kavaratti-682 555.

2. Director of Panchayats, i "
Department of Panchayats,
Administration of Union Terltory of Lakshadweep,
Kavaratti — 682 555. " .

3. Department of Education, Administration of the
Union Territory of Lakshadweep, Kavaratti,
represented by its Director — 682 555. -

4. Village (Dweep) Panchayat,
Agatti Island, represented}by its Executive Officer,
682 554. ‘ c ' Respondents

(By Advocate: Sri S. Radhakrishnan)

82. 0OA 635/2013 x'm o

1. Fathahudheen K.P. aged 40 years, S/o. Sayed Muhammed Koya,
Kattampalli House, Agattl

2. Younis, aged 3 years, S/o: Abdulla, Mariyathoda House,



Agatti. .-

3. K.M. Shahida, aged 40 yeaers D/o Kasmi, Kuttlyam
Mukriyoda House, Agattl

4. K.M. Amina, aged 46 yearsI D/o Abdul Rahman,
Kuttiyam Mukriyoda House ‘Agatti. Applicants

(By Advocate: Sri K.B. Gangesh)
::‘VerSUSE
1. The Administrator,

Administration of the Umon Territory of Lakshadweep,
Kavaratti-682 555.

2. Director of Health Servicesf,' kE
Directorate of Health Services,
Kavaratti — 682 555..

3. Medical Officer in charge, s, . -
Community Health Centre,-'Agatti'— 682 553.

4. Medical Officer in Charge Rajlv Gandhi Speciality Hospital,

Agatti — 682 553.

5. Village (Dweep) Panchayat Agatti Island, represented by its ,
Executive Officer, 682 553 . Respondents

(By Advocate: Sri S. Radhaknshnan)

83. OA791/2013 -

Fareeda Beegum M.1. Meppada [llam
Agatti Island.

(By Advocate: Sri K.B. Gangesh)

- Versus
1. The Administrator,
Administration of the Uriof Terrltory of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayats, "t " i
Department of Panchayats,
Administration of Union Ferr1tory of Lakshadweep,
Kavaratti — 682 554. R

Applicant
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3. Project Manager, Desiccatcﬁdéc«(;:cﬁc‘)nut Powder Unit,
Lakshadweep Development‘Co‘np,ofation Ltd.,
Agatti, Kavaratti - 682 554. R

4. The Deputy Director (Admn ) Lakshadweep Development
Lo:poratxon Kavaratti — 682 554

5. Village (D\veep) Panchayat
Agatti Island, represented by 1ts Executlve Ofﬁcer
687 553. o Respondents

-!'. o
(By Advocate: Sri S. Radhak.rishnéh)z'

84. OA 822/2013

B.P. Navas, Aged 27 years, S/o. Kasmi M. P,
Valiyapura House, Kilthan Island P.O:;:
U.T. of Lakshadweep. _ Applicant

,‘r"'. o

(By Advocate: Sri P.V. Mohanan) 2.+
S

| Vér§Us
Iz
1. . The Administrator,
- UT of Lakshadweep, Ly
Kavaratti-682 555. v -

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555. o

3. The Principal, Government I—I’i'gher Secondary School,

Kilthan Island - 682 556. - . Respondents
(fb_y Advocale @ Shi S'RAALA!(#@{\WD
85. OA 880/2013 SRR

Muthukoya N.P
Nalakapura, Kiltan Island . :
Union T cmtony of L akshadweep 682 558 Applicant

(By Advocate: Mr.Shabu Sreedh.ar_an)‘ R
Versus '»
I Union Territory of L, akshadweep reptesented

by the Administrator L
Kavaratti Island — 682 555 R



Union Territory of Lakshadwcep |
Kavaratti Island - 682 555

3. lhe Semol Admlmstratlve' Ofﬁcer

4. The Prmcnpal ;
Government  Senior Secondary School
District Panchayat, Kiltan, Island
Union Territory of Lakshadweep 682 558 Respondents

(By Advocate: Mr.S. Radhakrlshnan)

86. (}A 898/2013

K.C.Abdul Khader S

Kulikaraya Chetta House

Chetlat Island

Union Territory of Lakshadweep- 682 554 Applicant

(By Advocate: Mr.Shabu Sleedharan)

\!,
Hr‘

Versu’S*

l. Union Territory odekshadweep represented
by the Administrator [+ e
Kavaratti Island — 682 555 '

2. The Director of Panc‘hay\éﬁtlﬁ"éi'f'?f f
Union Territory of Lakshadweep
Kavaratti Island - 682 555?

3. The Senior Admmlstratlve Ofﬁcer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti [sland — 682 555

4. The Principal Lo
- Government Senior Secondary School
District Panchayat, Chetlat; Island
Union Territory ofLakshadweep 682 554 Respondents

.1/’

(By Advocate: Mr.S. Radhakushnan)
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OA 904/2013 .

Kadeeja C.P
Cheriyapurakad  ;
Kalpeni Island R ' Applicant

(By Advocate: Mr.K.B.Gangeshj 5

Versus

The Administrator

Administration of the Umon Temtory of Lakshadweep
Kavaratti — 682 555

Sub Divisional Officer R
Office of Sub Divisional Officer
Kalpeni Island 682 554

Ihc Dlrcuox (Rural development)

Department of Rural Development

Administration of the Union Territory

of Lakshadweep, Kavarattl = 682 555 Respondents

(By Advocate: Mr.S. Radhaknshnan)

88.

1.

QA 905/2013

Abdul Khader C. -
Chekkiriyammada House .. SURT
Agatti Island- B

Bugar Jamhar T.P
Theklapura House
Agatti Island

Applicants

(By Advocate: Mr.K.B.Géngesh)

Versus

The Administrator ok

Administration of the Union- Teprltoxy of Lakshadweep
Kavaratti Island — 682 555

Director of Panchayaths
Department of Panchayaths

Administration of the Union Temtory of Lakshadweep
Kavcuattl lsland 682555 ¢
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Project Manager i _

Desiccated Coconut Powder Unit

Lakshadweep Development Corporation Limited
Agatti, Kavaratti — 682 555 :

The Deputy Director (Admn)
Lakshadweep Development Corporation
Kavaratti - 682555 ~

Village (Dweep) Panchayath
Agatti Island represented by its
Executive Officer - 682 553

(By Advocate: l\/lr.S.Radhakrishnan) .

89.

1.

OA 939/2013

SaﬁyullahK.C. :
Kuttiyachada House
Kalpeni Island ;

Saifulla M.]
Melaillam House
Kalpeni [sland

Kunhlkoya M.V : :
Mathil Valiyammada House
Kalpeni Island ITNIES,

Kidave K.O Col .
Kakkachiyoda House ;' - °
Kalpeni House e

(By Advocate: Mr;K.B.Gangesh)

1.

Versus

The Admmlsnator

Administration of the Umon Temtory of Lakshadweep

Kavaratti Island — 682 555

Director ofPanchayaths
Department of Panchayaths ‘

Administration of the Union l erritory of Lakshadweep

Kavaratti Island — 682 555

Lakshadweep Bu1ld1ng Development Board
Union Territory of Lakshadweep
Kavaratti lepresented by its Secretary — 682 555

Respondents

Applicants
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The Technical Officer
Lakshadweep Building Deve]opment Board
Kalpeni Island — 682 553 '

Village (Dweep) Panchayath
Kalpeni Island represented by its
Executive Officer - 682 553

(By Advocate: Mr.S.Radhakrishnan) - :

90.

I

(By Advocate: Mr.K.B.Gangesh)ﬁ B

OA 942/2013

Mohammed Ashik
Palliyat House
Androth Island

Abdul Latheef
Karakunnel House
Androth Island .
Mohammed Ubaidulla = 2%
Chodath House - '
Androth Island

Mohammed Fathahulla: r Cyi
Karachetta House o
Androth Island

Versus =

The Administrator _
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555 -

Director of Panchayaths

Department of Panchayaths ‘
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555' '

Lakshadweep Building De‘:\"/?élopr'rjlent Board
Union Territory of Lakshadweep - :
Kavaratti represented by its Secretary — 682 555

The Technical Officer ‘
LLakshadweep Building Development Board
Androth Island — 682 554

Respondents

Applicants
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5.

BT
Village (Dweep) Panchayath

"Androth Island represented by its

Executive Officer - 682 554

(By Advocate: Mr.S .Radhakrishnan)

91.

1.

- OA 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Altakoya

Casual Labourer

Power House, Kalpeni -

Residing at Chakakeel House

Kalpeni, Union Territory of Lakshadweep

P.Mohammed

Casual Labourer

Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Temtory of Lakshadweep
Hamza Koya P

Casual Labourer

Power House, Kalpeni

Residing at Pallath House

Kalpeni

(By Advocate: Mr.Hariraj M.R)

Versus '

Union of India represented by the Secretary
to Government of India

Ministry of Home Affairs

New Delhi - 110 001

The Administrator 4
Union Territory of Lakshadweep
Kavaratti — 682 555

Executive Engineer
Department of Electricity
Kavaratti, Union Territory of Lakshadweep

Respondents

Applicants



W S T N, .

12:0
4. Junior Enginecr,

Electrical Section, Kalpeni
Union Territory of Lakshadweep

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. OA 1100/2013

Abdul Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep -

(By Advocate: Mr.P.V.Mohanan)
Versus
I. The Administrator
Union Territory of Lakshadweep-

Kavaratti — 682 555

2. Director (Rural Development)
Department of Rural Development

Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555

3. Director of Panchayath
Department of Panchayath

Administration of Union Territofy of Lakshadweep

Kavaratti — 682 555
(By Advocate: Mr.S.Radhakrishnan)

93.  OA 1202/2013

I. Akathar Ahammed K.K
Internal Inspector
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
Internal Inspector
Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island
Union Territory of Lakshadweep

Respondents

Applicant

Respondents
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Fareeda Beegum P.V N
Internal Inspector (Multi Skilled Worker)
Agricultural Department, Kalpeni
Pentamveli House

Kalpem [sland
Union Territory of La kshadweep

(By Advocate: Mr.P.V.Mohanan)

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath '
Administration of Union Territory of Lakshadweep
Kavaratti - 682 555

Agricultural Ofﬁcer
District Panchayath (Agrlculture)
Kalpeni Island — 682 557

Chief Executive Officer |
District Panchayath
Kavaratti — 682 555

(By Advocate: Mr.S.Radhakrishnan)

94.

0.A No. 1225/2013

C.P. Showkathali, -

S/0. Mohammed Koya

Casual Labour, Electrical Sectxon
Kalpem

Residing at Chemmanam Pally House
Kalpeni :

(By Advocate: Mr. Hariraj M.R)

Versus

Ihe Umon of India
Representcd by the Secxetaly to
Govérnment of India,

Ministry of Home Affairs

New Delhi - 110 001.

Applicants

Respondents

Applicant
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2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555.

Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
l.akshadweep — 682 555.

(OS]

4 Junior Engineer,
Electrical Section
Kalpeni, UT of Lakshadweep — 682 555. ' Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17, 2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite 2 number of them for
the last 10 Lo 20 years while in the case of alarge number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/dxisengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake .of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue ol a direction o the respondents to regularize their services. In the case of a
few others who have be&n retrenched on completion of the period of engagement.

the prayer is for issuei\c’\ direction to re-engage them.
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3. The short question that arises for consideration in all these Original

Applications is whether the applicants are entitled to get their services

regularized.

4. It has been noticed 'already that in majority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the

Administration has taken a preliminary objection that this Tribunal has no

Jjurisdiction to entertain those cases in view of the judgment rendered by a

Division Bench of the Kerala High Court in Administrator and another
Vs. Naderkoya and-others — 2005 KHC 248. It is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as fhat
of various High Courts, the services of the appliéants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for &9 days; though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases.is that these casual engagéments
were made without holding any regular selection process and that such

engagements were not agairist sanctioned posts.

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the -above
contention:-

1. Secretary, State of Karnataka & Others Vs. Umadevi and Others -
(2006) 4 SCC 1. '

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.
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3. Satya Prakash and Others Vs. State of'liihar and Others -
(2010)4 SCC 179,
4. Official Liguidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R N.Nanjundappa Vs. T-Thimmiah - (1972) 1 SCC 409.

6. Jeemon V.R. Vs. State’of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases
OA 212, 266, 268, 299, 325, 347, 354, 366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries,  Environment & Forests, Electricity,
Directorate of lLabour & Employment, Directorate of Arts & Culture,
»Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employeés for more than 10 years and-quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was
in fact undergone. However, in those cases also, no material has been
placed before us in support of the above contention. Similarly it is not in
dispute that such engagemems were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days
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has been going on in the Union Territory for the last two decades or more.
These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choicé for them. It is on record that a
large number of such casual employees had approached this Tribunal in the

'90s seeking regularization or absorption. We have been informed that

some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a landmark judgment on the subject of

“irregular” or “illegal” appointments in public employment. The five judge

Bench “had dealt with issues relating to absorption, regularization,
permanent continuance of temporary/contractual/casual/daily-wage or
adhoc employees appointed/recruited and continued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the;,: above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further

observed that it would be erroneous to merely consider equity for a handful

of people who have appfoached the Court with a claim, while ignoring

equity for the teeming millions seeking employment and fair opportunity to
compete for employment. While dealing with irregular appointments as
distinguished from illegal dppointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but without
the intervention of the orders of the Court/Tribunals, directed that the
question of regularization of the services of such irregularly appointed
employees be considered on merit in the light of the principles settled by
the Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071;
R.N.Nanjundappa -——.(1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

507 — as a one time measure.
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10. A three judge Bench of the Apex Court in Official Liquidator Vs.
Dayanand & others had, after noticing some of the judgments/orders of the
court which took a different view from the law settled in Umadevi,
observed.that those cases »were‘ illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

I'l. In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had

held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme. it is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned.”

12.  In the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made clear that the appointees would ﬁot have
any claim for ad-hoc/regular appointments available in the Institute and
that the contractual appointment could be made only against sanctioned
post. The Apex Court while éoncufring with the view taken by the High
Court held fhat initial appointments of the appellants were made in gross
violation"" of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Articles 14 & 16. However, taking
note of the admitted position that 800 posts of‘teachers were lying vacant,
the Apex Court expressed th‘e hope that the p’light of the appellants would
also be .takcn into account by the administration and coﬁsider the

desirability of relaxing the age-limit provided in the Rules.



13.  In Nanjundappa (Supra)r,___fhe;Apgx_iCourt had %ﬁlgld thus:-

“If the appomtment itself is in infraction of the rules or ifitis in
violation of the provisions of the Constitution, illegality cannot be
" reguldrized. Ratification or.regularization is possible of an act which
is within the power-and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
1o the root of the appoiniment. Regularization cannot be said to be a
mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in deflance of rules or it may
have the effect of setting at naught the rules.”

14.  We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

kY

by the five judge Bench of the Apex Court in Umadevi (Supra).

15. But one disturbing feature that has been noticed in this bunch of
cases is that the ‘authorities concerned, be, it the Lakshadweep
Administration or the Village (Dweep-) Panchayats/District Panchayats,
have not shown any anxiety about the sad plight of many of the employees
who have continued in service for one or two decades or slightly less. It
is also not clear whether any attempt was ever made to regularize the
services of those irregularly appointed employeeé who had completed 10
years ofvservice as indicated in Para 53 of the judgment in Umadevi

(Supra) at that point of time.

16. Be thatas it may, the fact remains that hundreds of employees in this
bunch of Original Applications have admittedly been working for a decade
or more with routine technical break of one or two days on completion of
&9 days It is true that the Admmlstratlon or Panchayats may not requlre
the services of quite a number of those employees throughout the year; but
still it appears that many of them have been allowed to continue. Many of
them have been engaged in one séheme 6r the other sponsored by the
~ Central Government or in some such other schemes or programmes floated
by the Admmlstratlon on its own by utilizing the, funds available w1th it.

The Admmx%tratlon or Village (Dweep) Panchayats have not come out with
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any data as regards the actual requirement of employees in various
departme;n_tsé under them. It has been noticed that in some of the
departments, the casual employees have been working apparently against
regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17. Learned counsel for the respondents has submitted before us that the
policy of the Administration is to give minimum employment to maximum
number-of jobless people at least for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, the question is
why large number of employees working on certain posts for years together
without any prospect of being regularized or absorbed, are being kept on
tenterhooks like this 2 The very fact that these people have been allowed
to continue on those posts. for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Administration and the local' Panchayats appears to be totally uncharitable,
to say the least.

* Panchavath Cases

18. In the other bunch of 80 Original Applications, in which the
applicaht_éf f‘ihave been engaged by Village (Dweep) Panchayats or District
Pancha’ya%t,‘ the main contention raised by the learned counsel for the
Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

'High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
approached this Tribunal, aggrieved by the failure of the Union of India
and thej'L’dkshadweep Admir;iistration in gravnting them temporary status
under the Séheme for Témpérary Status & Regularization introduced by
the Union of India, in O.M;No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water
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to the local residents of Agathi Island were initially undertaken by the

Public Works Department. Later, it was' entrusted to AVAM. Society
Grant-in-Aid was provided to meét the additioﬁal, expenditure_
Society used to manage the Scheme. Later, Island Councils were brought ™™
into existence as per Islénd Council Act. Still later, the Counci‘l-s'. were
abolished as the Lakshadweep Island Regulation, 1988 was repealed by
Section 88 of the LakshadweepyPanchayat Regulation, 1994 and during
the year 1995 all the assets and liabilities of the Island Council of Agathi

were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Wéter Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the Panchayat from the fund available with it.
After considering the claim of the casual labourers, the Tribunal issued the
following among other directions:-

a) The Second respondent i.e. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayals for granting
tempé_rary status lo casual labourers as per the parameters of the
schetne. ‘

b) The first respondent, i.e. the Union of India in the Ministry of
Personnel.  Public Grievances and Pension would ensure thal
appropriate legal and technical formalities are completed and the
Sclieme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep
Administration  prescribes the scheme to the Panchayals for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
the regularization of the casual workers under the scheme.

(d)" No casual workers, including the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the scheme.

20.  The Division Bench of the High Court while allowing the Writ
Petition filed by the Administration noticed that another Bench of this



Tribunal in Original Applications'N6.1297 & 218 of 1998 had rejected an

identical relief claimed by,some other casual labourers, holding thus:-

21

O r
"We have carefully perdsed the pleadings and other materials on
record. We have also given our anxious consideration to the. rival
submissions. We find that in both these O.As under cowsideration,
the applicants were engaged by the Island Council of

Androth/Minicoy. They might have continued to be engaged -

subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The

- Chairpersons of the respective Island Council might have with or

without proper authority - from the Councils issued what are
purported to be appointment orders and the subsequent service
certificates. We have good reason (o reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants hdve not adduced any evidence to show that they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration...............

In the case on hand the applicants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case

~may be, for reasons best known to them, seem to have accommodaied

these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered il expedient to give employment to them. It
probably might have offered some succor by way of daily rated
wages to the unemployed local persons................

Neither the Panchayat authorities (réspbndents- 4 and 5) nor
the applicants have shown how the posts created/retained in addition
to those sanctioned by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration to
prevent misapplication of funds granted.to the Village/District
Panchayal for developmental purposes towards expenditure on
account of wanton appointments of staff’ against posts neither
created nor sanctioned nor approved is legitimate.”

®

The above decision was confirmed by a Division Bench of the High
Court in O.P.N0.28776/2001. Still later, OA No.1008/1997 and OA

No.571/1998 were also dismissed by a common order following the

decision mentioned supra, This order was also confirmed by the High

Court in O.P.No,35164/2001.
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22.  After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchayai. It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policies.. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no
hesitation to hold that the Tribunal has commiited a grave error in
giving direction 1o Lakshadweep Administration to adopt the
Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it
prospeclively to the Panchayats for granting temporary status to
casual labourers. The direction given to the Panchayat not to effect
~any appointments ll the Lakshadweep' Administration frames
Scheme, is illegal and do not fall within the jurisdiction of the
Tribunal. Further direction given to the Panchayat that no casual
workers would be retrenched on the face of availability of work falls
within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in OA 820 of 2001 stands set aside."

23.  In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conceded by the learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the

Panchayats are represented by their Chairpersons and not by the Executive

Officers.

24, There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for fhe applicants in some
cases that different political parties are in power in various Panchayats.
Equations of power have changed after the last Panchayat elections. Some

of the orders of appointments were cancelled by the successor Committee

“in office of these Panchayats. More importantly, fresh engagements are

being made on  political basis  and some  of  the

disengagements/retrenchments also have political colours.
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25. In OA 300/2013, the ChairpersOh of Village (Dweep) Panchayat of
Androth Island has appeared through Advocéte R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the above notification
in support of the argument that the Panchayats are vested with the right
and authority to "hire and fire" employees However, it 1s conceded that
the Village (Dweep) Panchayats have no power to regularlze the services
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any pest without prior approval of the

Administration.

26.  Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats as well.

27. Learned counsel for the applicants in some of the cases have invited
‘our attention to various provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules fhereundel'. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the apblicants in some of the
cases, contends that once the Administration sanctions 'Grant-in-Aid", it is
for the Panchayat to execute the various works  like road

construction/repair/maintenance, water  supply, drainage, local
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development works, primary education, health and sanitary scheme etc.

For this purpose, thé Panchayats can engage workers and therefore

necessarily the Panchayats have the power to regularize or absorb casual
workers, especially after fh¢ introduction of the Lakshadweep Panchayats
Regu"lations; 1994, The learned éouri'sel has invited our attention to
Article 234(g) and Article 40 of the Constitution of India in this context.
We do hot propose. to refer to or deal with identical arguments advanced -
by other learned counsel as well, since it has already been noticed that

going by the decision in Naderkoya (Supra), this Tribunal has no

‘jurisdiction to entertain this bunch of Original Applications relating to

employees who were engaged by the Panchayats.

28.  Sri N.Unnikrishnan who appears for the applicants in OA 394/2013

- has raised a further contention that the casual labourers who have been

wox‘k}ng for more than 240 days in a calender year are entitled for
protection under Chapter V (a) of the Industrial Disputes Act and that their
services cannot be dispensed with arbitrarily. It is further contended that
one set of casual employees cannot be replaced by another set of casual
employees as held in Sﬁzte of Haryana Vs. Piara Singh - (1992) 4 SCC
/18. The learned counsel points out that some of the applicants in OA
394/2013 have been working since 1994 while others have put'in more

than 4 years of service.

29. - The sum and substance of the arguments advanced by the learned

counsel for the applicants in all these cases is that they may be allowed to

continue in service, albeit on casual basis. It is true that the applicants in

all these cases, whether in the category of Panchayat or non-Panchayat,

“have been working.on casual basis for a large number of years. It has been

noticed already that some of the applicants have been wofking since 1994
and many of them since 1997. Quite a few of them have been working for
periods ranging between 5 to 10 years."There are only very few who have

been working for 2-3 years or less. Most of them are still continuing on the

"basis of interim orders passed in these cases.

A
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AT

When these cases had come up for consrderatlon before a Single

Bench (Judicial Member) on 3 7. 20'13 the followmg order was passed:-

‘9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training. ~Admittedly, d
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill; some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a

heterogeneous cluster. Continuance of interim order or vacation of

interim order for all without mz‘eﬁ/g/ble discrimination would not meet
the ends of justice. Keeping.in view (a) the rights that might -have
been crystallized by some (e.g. in respect of those who have been
functioning for -a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be- performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  For this purpose, all the serving casual labourers should be
identified and grouped as under -

(a) Those who have put in more than 10 years of _casual labour
service, with or without the artificial break. These may
include those who have been inducted with specific qualification
of matriculation/IT! and the like and also those who have been
inducted under specific schemes

(b) Those who have‘been' inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(c) Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.
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(d) Those who cor;ve under the MGNRGS scheme

(e) Those who are mere casual labourers not falling under any of
the above.

~11. Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting -list should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (WardW/se//slandW/se) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the

. Administration and their decision commun/cated to such individuals.

12. Similarly, those com/ng under group (d) above, i.e. those
who have been engaged under the MGNRGS .could be disengaged

as in their case the scheme itself was affording employment for a
period ‘of .a minimum. of -100 days ‘which would enable - those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagam fter g/vmg them a notfce of two
weeks before d/sengagement

13.- . In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain conditions
precedent for d/sengagement it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls.under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the .like (here stated to be ITl), he -shall be re-engaged before the
next date of hearing and conflrmatton g/ven on the next date of
hearing.” :

31. Pursuant to the above order, the Panchayats/Departments have
issued certain circulars which are marked as Annexure AS to A8 in OA

300/2013. Apparently, S.ome‘ éttelﬁpt has been made to categorize the

' labourers group-wise as delineated in the above interim order. Thereafter,

several employees were sought to be disengaged. Understandably, all these
employees who faced the threat of disengagement have approached this
Tribunal and those Original Applications are "also included in this bunch of

cases. It appears that the Administration has also sought to rely on the



judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
No0.133/2012 and No.606/2012, contehding, inter-alia, that its policy is to
give minimum employment to maximum people at least for a few days ina
year. In this context ‘the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32. The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged against any sanctioned posts or that -they were 0
engaged -after undergoing regular selectlon process. - In our v1ew the
Admmlstratlon has been lalgely respons1ble for the prevallmg unfortunate
scenarlo It may be true that the Admmlstratlo_n or Panchayats in their
anxiety to give some solace to a large number of unemployed people might
have engaged these appllcants on casual basis. Undoubtedly, their services
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These people cannot aspire to get employment in the
mainland also. The predicament of the islanders is understandable.
However, going by the catena of decmons referred to above, it cannot be
held that the appllcants are entitled to get their services regular17ed It has
been repeatedly held by the Apex Lourt that there is no room for any
sympathy for such casual ‘labourers_even_ if they have continued in service

for a large number of years.

33, But, in our view, the Administration has to necessarily give adequate
consideration to those employees who have been working on casual basis
for more than a decade or two. Similarly, the plight of those employees
who have been working on casual basis for the last 5 to 10 years is also

equally pitiable. These employees, in our view, are entitled to get the
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benefit of relaxation in age and other esseatial qualifications to the extent
possible. when fresh recruitments are'being made. It shall be ensured by the
Administration that the entire process of engagement of employees on casual
basis (if it becomes extremely- essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. A.ppropriate
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasonal or otherwise) that msy be

implemented in the island.

4. We refrain from issuing any other directions since, in our view, it
falls within the domain of the Administration. However, the Administration

shall address the issue relating to all these. employees:who have been toiling

- for years together on casual-basis, with utmost compassion, and give them

the benefit of relaxation in age, educational qualifications etc. while making

regular recruitment.

35. Original Application Nes. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed -of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances.- These Original Applications

are, therefore, dismissed.

37.  The interim orders in force as on today shall remain extended till
April 4,2014, / - |
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